CENTRAL ADMINISTRATIVE TRIPUNAL
ADDITIONAL BENCH,
23-A, Thornhill Road, Allahabad-211001
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Particulars to be examined

-1, lIsthe appeal competent ?
2. (a) Is the application in the prescribed form ?
(b) Is the application in paper book form-?

(c) Have six complete sets of the application
been filed ? :

3. (a) ls the appeal in time ?

(b) If not,. by howimany days it is beyond
time ?

* (c) Has sufficient case for not making the
Sgplicat‘ion in time, been filed ?

k]

45 Has {F\e document of authonsanon,Vakalat-
nama been filed ?

5. I_,s)the'application accompanied by B. D /Postal-

Order for Rs. 50/-

6. Has the certified copy/copies of the order (s)
against which the application is made been

filed ?

7. (a) Have the copies of the documents/relied
upon by the applicant and mentioned in
the application, been filed ?

(b) Have the documents referred to in .(a)
above duly attested by a Gazetted Offncer

and numberd accordingly ?

" Endorsement as to result of Examination
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\1‘ Order Sheet

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ADDITIONAL BENCH ALLAHABAD
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Date

Note of progress of proceedings and routine orders

Date to which case
is adjourned
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CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH
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Order Sheet | ) v‘y
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL @
| ADDITIONAL BENCH ALLAHABAD
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' N  ORDER SHEET
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL -

ALI;Alx-lABAD . | o @)

Date of

ORDERS WITH - SIGNATURE ' Office Notes asTto action
« order o

(if any) taken on order
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2.12,86 |Hon.D,Slisra =AM “ : .
: Hon.G.S.Sharma ~JM : 5211/

-Sri Deepak Singh for “the
plalntlff end Sri V.i Srlvastava ﬂﬁ/{
for the defendant are present,On -~ ¢& ’”’
the application of Sri Srivastava, A4£
he is allowed to file reply :
within two weeks.Re301nder may |
thereafter be 'filed within a
week, Ifist it for hearing on.
120-1.Q8..0(- o T o
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CENTRAL ADMINISTRATIVE TRIBUNAL

e

LUCKNOW BENCH

LUCKNOW
O.a.No. 471/86
Mukhram Sharma Applicant
versus
Union of India & others Respondents.,

Hon. Mr. Justice U.C.Srivastava, V.C.
Hon, Mr, K. Obayya, A0m, Member,

(Hon., Mr. Justice U.C. Srivastava, V.C,)

The applicant was working as Senior Depot
Store keeper in P.OH section of No;thern Railway.
He was cCharge sheeted and enguiry proce=ded agsinst

him. Thereafter the disciplinary authority awa ded
punishment of reduction to lower rank in the time
scale in the grade of g 350-750 but later on reduction

Was reduced to one stage below for one year., The NG

applicant filed appeal to the additions} Controllex

Of Stores, Northern Railway but his ap)eal was

withheld and was not disposed of and that is why he

gpproached the Tribunal.

2 The applicant has challenged the proceedings

on varipus.grounds, .but it is not necessary to enter

into the same,

The appellate authority was compstent

to allow or dismiss or modify the punishment oxrder
but it had not applied its mind, This application is

allowed tothe extent that the regpondents are directegd

to decide the sppeal of the zpplicant within a period



4
of two months. The appellate authority is also directed
to give personal hearing tothe applicant, |

- 3. The application of the applicant is disposed

’ 4‘ ~ of as above, NO order as to costs.

‘“"T;M | . LL/

ﬂ')“ Sha'ke;el/- Lucknow; Dateds 21.11.92,
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Mukhran Shgrma .. Jpplicent
ve rsus

Gnion of Ing e shbeece . Fspondents

CSadine DarBonlars ofép coments

1. Boxxwessl Wt pe L tion
2. Femorencumio, & &5/818 @t.10.6.£3
. 3e Explenation of memoreonéanm
. LR N .

w

4 ppornting enquiry offricer
- V1éE &/ 5/513 db.25.8.83
5. Jopliestion for chamge of
deehquiry officer ét.0.8.85-0.12.8:

¥
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€. Mxebion of enquiry cat® viée ne, -
518 C—‘ito‘:uooog/:}:
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Cj.G 4.4.{. uSLt. Up _L6 109».5
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Date of Re.cint by Post
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Iy THE HON'BLE COURT OF CENTRAL ADMINISTRATIVE
x  TRIBUNAL DELHI, ADNITIONAL BRANCH AT ALLAHABAD

- - -

Makh Rem Sharma aged 57fye’a'rs, soh of Late Shri
ﬁ | GoeBsRam Depot Stares Keepor Diesel Depot Charbagh,
Lucknow resident of 39/3 Aish Bagh ‘colony old Lucknow.

Ver sus

1. Union. of India through General Manager Northern
Railway Baroda House, New Delhily
2. Additional Controller of Stares Narthern Rellvay
'\ ) - Bar oda House, New Do lhiy
' - ' _ 3¢ Dys Controllsr of Stwes Ncrthern Railway,
.1 B Alambagh Lucknow.
g B P Res;poncbnts.

} ' ' 14 m details of application Form ge

1gglgs of ghe gp]_.;g gg,

11) Father 's Name 3 Late guii G.B.Ram

11i)Name of the Post and Office 3 Seniar Depot Stares
' a | ' o " l’(eepe? Grade R.700.900 undep
#sstty controller of Stares
| | Northern Reilway Deisel Depot
“ | ' Charbagh Lucknow.
: | iv) Ad&'ess of Offiee s Asstt. Controller of Stares

Harthern Railway Diesel de pot
Charbagh Lacknow

Ad&-ess far sgx;ge og all Not:,gg
a) Union of India thr ough Gensral Manager Northern
" Railway Baroda House, New Delhi’s

b) Addit:l.onal Controller of Stares Northern Railway

Bax-oda House New Delh:l.




| g 2 = e

e) Deputy Comwrollar of Stares Narthern Railway
’ Aishbagh Lucknow.

mwﬁm&w tn

1) Name and desigaation of the Res pondent 3=
" (a) Union of India the ough General Manager
"' Narthern Railway Baroda House, New Delhi,

(b) Additionsl Congroller of Stare Narthern
" " Railway Baroda House Ney Delhi,

(e) Deputy Comtrollar of Stares Northern
" " Railway Baroda House New Delhi,

2 xmmmml_u“whm.tm
cppliatiie

The application is against the .following
orders s.
i) Qrder Noi) E/S/518 and E/92
1)  Dated 11,1185 ana 16.441986 Res pectively,
111) Passed by Dy. Dontroller of Stares Narthern
" Railway Alambagh, Luoknow,

3. Subject in wreir = A
1)  No Brime Facie enquiry was me% conducted
" to establish the charges against the
applicant,

2) Appointment of enquiry dfficer vwas bias
and Prejudice, inspite of Several requests
dated 3058.1983, 912.1983, 12,44198% and

, 120,741984, The request far the changing

%\45\@% enquiry officer was not accedad to.

3)  Enquiry Officer has already given his / \




' =3 3 $e
| U5t e
hisc:noting on main repart on 2,5+1983 at

+ | " page 4 in the case fils Noi E/S/518%

4)  The Principal mosecuting witmess was not
. ’ examined,
5) Charges levelled against the applicant
were not accepted by the pmrosecution wit-
msses Spli, Ganga Prasad Peon Khusali Ram

Feon K.N.‘dalviya, Manni Lal.

é) The na:l.n relied upon docunenb i.e. atten.
‘ | dance Register for April 1983 not mroduced
/~ » , by the Respondent noi 3 at the tine of
/ ‘ . ' ‘ enqu:iry Froceedings ¢
r O E
l-_ " and imposition of penalty notice are
| deffers from each others,

'fhe charges mentioned in Annexmwes 'I_i & 120

8) The defence note of the applicant's
- | , " coungel was not considered at the time
/) Of awerding punishmenty

9)  The finding repart along with Penalty
. arder have not been supplied to the
N - applicant,

10) The respondent Noy 3 has w&ﬁ@@ih& appeal
Submitted to Additional Controler of Stares
Narthern Raih%-a& New Delhi as already
mentioned in the Penalty Notice dated

| 11....1985 by the "Respondent;

QZL?/ l;.. ' Msd;gt,i,on of the Tr;hu,r_gl 3~

I Mukh Ram Sharma hereby declire that cause
of action oceured on 11,41 +1985 and 16.%.,1986 on rece,,/ .




o &

i

-?‘-ihsa

- of the imposition of Penalty awda awarded by
respondent no¢ 3 vide 'his letter No, E/S/518 dated
1141141985 and E/97 dated 16341986, The Admimistrative
Tribunals Act 1985 cawe into operation with effect
from 1.11,1985 as suc;h,-the redressal are within
‘the jurisdiction of the Tribunal in term of Rule 14
Chapter iii J ui‘isdiction Power and autharity of the
Tribunale |

5. I_»m;ganon s

I Mnkh Ram Sharma ( Applicant ) further
declare that the applicant with the limitation
Fescribed in seetion 21 of the adminmdstrative tribunal
Act 19857 The respondent No, 3 has not taken R oper
‘decieion in tergs of the regularities mentioned under
Para 3 (IV) of the applica‘g%‘( Copy Anmxed )
An application to waived of the peried is submitted

here with for favourable consideration. The applicant
is due to be retired t‘roln service on 31.1.1987 and

this reversion will effect in the loss of Gra,tuity
and Pension vhich will pe g recurring loss,

1)  That the applicant was warking as &,

" depot Stares Keeper in POH Section in
Grade 700-960 under the admimstration
contr ol of Res pondent N0.3.

i1) The applieant has been served with g
i Menapandun No¢ E/S/51& datedq 10.6.1983
on the gropnd the ‘applicant has tempered with

~ the recards in attendance register o Amril

. 1983. . . .. . . e '/‘ul—i



| “ 5 3 )
& 143)  The applicant requested to provide ot the
" © relied upon documents far ims pection in
the terms of tbe para 2 of the memarandum
;?I vide application dated 17 '.’1'0’2‘"198535

iv) The applicant submitted his explanation
of the afaresaid wemarandum on 17 .6.1983
but the competent autharity has not
considered satisfactary and enquiry was
set up on the subject matter

. - v)  The disciplinary autharity ( Respondent
/) - T "~ N0y 3 ) has nominated Shri Gyan Singh ACOS

| ’, | I as enguiry officer vide letter no. E/8/
\}‘ | o . 518 dated 25.8.,1983¢

vi) That Shri Gyan Singh the enquiry officer
" has given a remark ( noting) on the main
| repart on the subject matter and was bhas
‘-/J;l _ & Kejudice thus enguiry officer cér;sié‘ered
J to be bié.s‘;‘ The applicant réquested
disciplinary autharity far the change

of enquiry officer as per rule, but not
considered,

vii) That the enquiry was roceeded on by Shri
Gyan Singh the enquiry officer and finally
ﬁznding were submitted to disciplinary
autharitys Copy of the said finding has
not been movided which is against the ryle
and miger penalty imposed without econsi-
ceration the repart of enguiry repart,

P




3

he enquiry officer hes not done

note of the application )
jdered with the

jtted to the discipld
punistmems has bee

4x) That the defence
counsel has not cons

f£inding reparts subm
nary eutharity, as tbe
imposed only considerirg the reply

dated 17 ;fé".*i19a3 without considering the

pcorer enquiry.

x)  That the d:\.sciplimry authm'ity awar ée
purAshnenb to the applicant_vice not}
Nos E/5/518 dated 1161141985 far e/
to lower time scale of pay in grad
15.550«750 permanently put the en/ '
repar v has not been')frovidcd al
the said imposition of Penal’gr‘ N
NodJ E/5/518 dated 11 11989
indicate thet the enguiry /°
subnitted the enguiry re

" pary antbar 1ty .

xi) The applicant requesy

autharity about the/

FWiﬁing the fae! ~ -
g{gﬁ justice uncbrAZ/ T

tution of Iﬂdié.o\

D o] £ Aol



xii)

xiil)

imposed the pumishment cannot reduced

to his own arder,

: clafA 1$-5-§¢
The applicant mweferred an appeal agairst

the imposition of pemalty reduction to a
Lower Post, but the same was withheld which
is against the natural justice wie

That the dsciplnary autharity is not

of the firm view that the applicant
tempered with recards in attendance
registei' far April 1583 as be hss or-ily
stated " I has tried & temper with the
re_cmds-'ﬁ;i This fact further confirm the
contention that the Disciplinery Autharity

. 8till in doubt in his mind whether offences

xiv)

zv)

1)

was cmitted,or not ¢

The applicant is due to be retired on '
31 .1 .1987 thus he will be in loss of Apmrox,
Be 100/« per month in pension and about

forty thousand in other retirement benefit
which 1s voilation of the Social &curity

Act as applicable to retiring employees
during the old age o

Tﬁat the applicant deprived of the natural
justice as movided in Article 311 Consti-
tution of Indie,

The mnishment order Nog B/5/518 dated ..

/



;/
_
e |

fage ¢

A

- 8 8~

11,1141985 & E/97 dated 16451986 be
quashed and the applicant be allowed to
contimue as Sr, Rav DeS.K.Grade 700.¢CO,

Injunction may kindly be granted to contime
as Sre DeSeKe Grade 700-900 as pay s 830/ as applicant
aprroximately
i® in loss of k. llOO/-/per zonth and the ‘applicant
is mentally and financially tm"cured on such tupe

of illegal mnishment,

9+  IDetells of remedies ezhausted

Tba vappliea'.nb peferred an appeal to Addl,
controller of Sta'esna-thernnailway Bar oda Héuse
New Delhi on 15,5:1986 thr ough moper chanpel but the
disciplinary autharity with hold and not farwarded to
appellate authcrity far consiceration vide his letter

104 Q_a__ter not E rding w ,ﬁgh an_other gour ;

The app!:!.canb further declares that the natter
regerding quash the arder for imposition of »Enzlty
is not pnding befare any court of law or any other
autharity ar any other Bench of the Tribunal,

11, Par ;gg@s of ngg_gg,ft Postg_], Or de ; ;1_ resgg
_r_a.emgm_u_a. o

1) Number of Indian Postal Q-der?(s)‘bg’ i158(013
2)  Name of the ':lssu‘.l.hg post office’

/ 3) Date of issue of Postal arder (s)22/8
, - gygb L) Post Office at vhich Rargx payabie,



“3 9 3o

124 Deggils of Ipdex g
Enclosed seperate sheetsd

134 List_of enclosures 3o

;néloséd .’m seperaté sheets's

I, Makb Rem Sharma son of Late Shri
G.B.Ram aged 57% years warking as ISK/Diesel, Cherbagh
Lacknow resident of 39/3 Aish Bagh ‘Colony old
lucknow, do hereby verify that the conterts from
1 to 13 are true to my personal knowle»dge and belief
and that I have not supp:-essed any material facts’sy

Place $ MW
Date 3 25]¢ §§ Signeture of the Applicant.
To,

The Registror

court of Hon'dle Central Administrative
Tribunal Allahshad.
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o THS HON'BLE CORT OF CENTRAL ADMINISTRATIVE

o TRIBUNAL mm ADDITIONAL BENCH P ALLARBAD

e e -

. mkh Ramrﬁharma - 'Applic)a;r'xt |
R Versus | |

Unioa of India and athers- - - Bes pondents.

Applicatmn to ;raduce the domment at the

The applicant v.abt')_ve named begs to state

. as’ifoilo?s :_":; o

M hat the application 18 very much related

2 to documentary evidence which are not in possesgion
v-of the applicant the res pondent are custodialagist,

) the document which are re levaﬂt and related with

| application are 1in possession of res pondent.

2, That there i no wovision far issuing of

_,_certified coptes under these circustances ends of
3ustice demand the dooument which are re lévant

| ”to the application be summoned for doing

*'justice between the parties._

It is, therefore most respec’cfuuy srayed
that the Hon'vile Tribunal the direct to res@ondents
to modice the documents which are given here\ under

‘80 ’chat ;justice be done. e A

,Details of dr)gnments gmmon 3w 3\ |
B o ‘The attendance register far the monﬁﬁl of

~ARril 1983 far depot Suwervisory st s\f’.

2. . Enquiry report submitted by enquiry ot\t‘icer
o to the discipl.inary apthor dty.

: Applica .
Counsel far the applicant,

Dfu\sq\é S w\nﬁ\,
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D‘%'Iﬂ{‘f\'~ |
N To,

v /, '7, S v : . .

S.ooon ‘The Dy.Controller of Stores,

’ A V- ReYlys Alaubegh lucknows

;‘v f'."
‘ - Bire 4 h
Wit Mty g §,48T Memorandun Ho. E/5/518 dated ;
st e : 883 138u0d 0 T

.'!*" 2 Lot 10:
;‘ + N ! .

. - IRspectiully 1 ﬁeg tb state as wder for your xine ﬁmsiderati,m;
. and twparting your just decisiense

ed agatnst me  are not only falge mit

ol . That the charpes ¢

e rrated ag I  on the attendsnce regisie; on
T in presence Qf Estt Bramoh staff without any notive,
ST * \ut just vecause T vanted To Fecorad oiTRedt¥in of my

U . arrival on the register for 27k B30
4& PR -,__.1_93_‘01.,!01- the last Y% cays,

o3 I was cut statiom

.
. ! - . . -
o u AP SRV RP . YO b i w2 TE
.. A -

ErOLE T 0 et gh oa%e I would hawe signec before cpentng of the

r{ﬁsig;: T .office the attendemos register of Apm1 '83 vould not hawe

i Pt . M@_}L@dﬂm long st of staff pamsg of vhone R
SYART L Tave been given in Anx IIT elearlly that a1l .
i ST {hese staff were Bliopresent when I [s1gned) the attendeuce « |

R A 'or the office a.g__gggge_q__iu the ?h&geahoet 80 many persol.s
U . L7 belonging to Fatt, Brenoh would not hawe boem witmsoed

o ,Z 4( ' the samo, .
. .‘ 4 % . r ] "
» B i In visw of the abxwe 1 rogquest your % kind bemouwsr to el y

. 7

/8:3’ kindl~y ' to f1le thuls oaso by c¢xemerstiog ro of tho Pinulese
u’(f‘; | (7\%5 ,ohareey levalled acuintts mue

Uk , " megistery BAd T signed the attendsnos regilster befere oening -4

Toanking T,
. Yours fystnfnily,

&3
. ! &
I
| ( WXE RAM sHARM /)
e E . JP.LS%/POH .
T | - Under seapanatany V¢

D Dated 17464835
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2 Standard Form of Order relating to Aprointment of Inqulr
7 pOffive“/Beam.aLanary Rale 9 ‘n) vl RS & DA Rules 1968

w@

. P 2
N@WWWNRM‘M"‘ :

 Place of Issueﬂ__@éamj‘gj
Date 2" 9. 1993 '

Whereas an in%uiry under rule 9 of the Railway Servants

(Disctpu % 2Ds Apngal)Rules, 1968 is-being neld azainst .Shri :
MMW(N e and de°i~"nation of the ”taﬂ way servant)

0
1 into the. charges

&5 DS e

¥ A0 WHEREAS the Balluag.Zoazd/ the undersigned constder(s) that *

y/ an Inquiry Officer should be app01nfed to inquire
framed against him.

NOW, THEREFORE, the Em?.ﬁaa.m/ the unders igned in exercise of
~the POWeI‘S conferred by Sub-rule (2) of the sa1d Rule, °re;:y appoint (s)

» -

- Shri -
- Inquiry Office

- A. Board . of
ya

Tuiry °°“813t11’3g e ) Here enter names
o SV )= & desigration

S . ) of memjers cof
SO * ) the Btard of
) ,}ﬂﬁfg;b. L
xg_a%z/ W4 g"’@ét%ﬁ e
S

..gnature \\l Gw\'\/-) F)Wl‘

quiry Of‘fice to ipemire idtg the chai‘ FEg T T
framed against the said Syri QZ ég ZZ D T B
* - . “\r

>

3

Na'ne __/ /77/9&9 4 /f&w.u é /-'/

Seqretar WM& .
PR %/ tz"_ |

| c // .’ | . Designat ion o
. op ‘
) \/ﬁl‘f A’{ &%&ng de 1. A(A{% Rly . servant)

COpy to

‘( bopy to i~

y Inqu 1ry officer).

Mé%é/ajnd de’é)ip?aaf de tHe<Hembers. of the

,éﬁ\la"ze and designation of the lendiug

o authority) for iufor mtmn.

Hote :- To be used wherever applicable~Not to be tuserted in the cor ny
sent to the Rallway Servant,

204

A
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25/8/883,

L}
T

" The Dy.Gentroller of Stores,
Korthern Tly., Alunbagh, Lucktov,

ﬁe@yeet@ﬁVSirp ‘ .

, REG 3~ ¥ajoT Penslty Mewrendun Nos B/S/518 of 25/8/83
R iasued to me, ‘ ‘ - : E
REF 1= Your letter No. B/5/518 of 38/11/1983. o

CH30G6080 '
L

- in reply %o your above letter T most hunbly and
respeetfully beg to bring the follovwing documentry evidences .
vhieh will prove beyord any doubt ebout the blased and prejudieial
attitude of the 0fficer concerned whom your kind honour hee nowinated
86 the Be0. in the above cuse in terme of jour Order Noo.T/S/51% of

I
That during the period from spril 1882 to Nov. 1882

o 5&@3 T wo woﬁaking QQ.D&{/D_ vard th@ gane OI‘ficel“iBﬁﬁG\fi 5 o

Gonfidentinl letters to we on the following dates 3=
: %e.ﬁas_AGGS/I/&MV/GO&?&l/BZ dated 21/4/1982, '

- is very elear in this cage,

*-neatiened Confdl, letters and go through their eonteats ug ﬁa&& ’

L~

of e Dapot, but notiing could satisfy him and he kepon issutsg |
5

3‘” 1}@? implicating me falaely by hook or erool.
i ‘
Y

kind self to very kindly crder for chuning of 8.0, in terms af _
Rlys 3oarde' letier No. B(D&A). 79-RG6=14(1) dated 19/6/M whigh

in this esse and very kindly acceds to my hwsble request ao

& blaged efflcer who hug alwvays tried to bulley with Ry gerviee

& w0 = 31/7/&m : o o s :
B¢ . . adoe : % 27/9/82, o , S,
4, edo= ' C A 13/1e/82 ‘ v
B adoe 8 1iv/8, oo e #

- That T have algo replicd tp al® of these Confdl, .
letters to him polnting out thut durin§~thia peried of my working g
25 DSK/D vard Ad1l.COS/NDLS in onc of h 8 inspection to thisg depot |
averded fs. 169/~ eash to my ward adjudging 1t to be the best Ward

we Confidentinl letters with the motive best brown t¢ hime . 'ffij

.

- Thut apart from this the Memorandus in question hag .
&1so been initiated on his Personal pressure with the intention

In view of above I would once again requeat your

3

S B s e em s oy 2 e
R PR L g

o
s

I hope you éill very'kiédly ek1l for the above

38 replies givenidy me to arrive at an fupartial ung juet desision
that I may not be deprived of juetice from the partial hande of

in the papmt, Ispuing of 6 Confidential in & wontha to & NoK
in the face of the fact theut Adl.COS/NILS awerdeq Cash aWapg
to the pame Werd itaelf will prove ny fear & appreheneion .
that the same Officor If glven a frees hand as Bl.0. will
¢ertainly apoil the cese by hie prejudieial & blased

 intentlons. R

T

Dafied g 8/12/4v83, e DsK ( unier Shopeusidn)

Thasking you, | : | ' . | ‘3

Yours ruithfully,
- -\\ o N
o S s
{ Muih Bam Shurma ) ‘C“@.[ ‘




. q;)
Jlopilern Radilway @x” .
RN depigtered d.De
o.4/0/518 - . Dated : 29.3:84.

Sri dlukh an choame,
Sre Uul/POH, :
29/3, aishbagh 01d Colony, .

Lucknoy.

.
. ’

SJub := D.a.R.Unguiry in your case.

-

e o

-~

In reforence %o your request vide lettcr ijo. nil dt. 9.12.83,

it hos bgen decided by the cempotent authority thnt the Znouiry
Officer slriady nonincted, will cortinue to hold the erquiry _
in this case and grounds which huve bren ertioned by you do net
§gstify the meosons in support of chonge of the Bnguiry Cfficer.

Thus the déges for scnducting the cnowiry in this case is
Tixed o8 under :- . .
_ o ’ o »
. 16.4.84 14.00hrs,  in the room of .CUS/I.

It is.also ~dviged thit your presence in this enquiry is a
nust vith your Defpnce cousel failing vkich the ax~part decision

will be tcken., T
. \ '
( Gyan uingh ) o ' S
nquiry Officer. - . .
4C03/1/ 4.V/IKO, , -

Copy 10 :=1. Sri Lhushali R.n, Peon/iuV.)dke: :ac required %o
2. Sri Gaya Prosod, " Jattend +he encuiry on

tho above dnue,time&pluee./

3. 8ri G.G.3mycl, dC/lwcting/AV to please ottend
‘“the zbove euquiry on the obove date, time =2nd place

4o Ori K.il.Shoono, stcno to pl.age act acecoxrdingly.’

Enquiry Cfficer,
ACOu(iy/AEV/LKD.

a8 Defence counsel of Sri ukh Rem shorme,sreoss/ 8V,

- Ref :- liomorazdip Wo.I/u/518 dt. 10.6.83 served to you.-

a0 -
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' Ine Deputy Conbroller of Stowes .
' HeBly.Alenbagh,Lucknow. o .o

‘nespected iz,

L k0 mes

«la my Case..
U lost humbly and respsetfully I beg to draw your kimd . - -
¥ attention to my epplication dated 912.83 and subsequent reminder
. "8%s 12+4484 requesting you for the change of BiCein the above

=

AR

b

&

 ¢.ﬁated $0,6474 which is very ¢lear on the aubge@@@ but I an-at
2 @ lose to understend as to wuy eeme B.G.who 38 plosed and .

.‘-" ‘_%"!

 lﬂ§§rejudibeﬁ %o me is kept es enquixy officex in %h@-&b@v&anntéﬁfaﬁi[
oagey moxzsover he is initiabted this case Ist of all a&ﬂ-@a{fﬁi A

an not bs on enquicy Officer in ny ¢ase. : |
' Apart from thia I mey point out here Bhat I heve algy

-~

.wag given &% o me after one yeer and it is also dnitiated -~
by hin hence in case ACOS-1/AMV is kept ae B.0.in the subjest .
noted coge I an . afreid thet I will not be able to get justics -
roi hin and my Tuture career will be spoiled by him. L am o
.gure thet if Shri Gyan Singh ACO3~1 who hao been deputed - = .
88 E.«0s in my case who i3 biaped and prejudice %o me is net -
“chunged. then it is presumed that the sdministration ig slso .. &

0

“intending to pub me in tToubls. TR

h;éwahaag@ the 5.0. in my ¢ase go thet I may face the enguixry
2%f before an iumpariiel offlcer who will at least e freg -

(RIS -

_my ease with a elear heart and free mind.,

B ko - : ) NS ; /""”"M:
Lo 7'?if ST {¥ukh Ramaggaﬁg?} .
‘ ” : I e 4 ‘ ) | &eg wDST. ) T
B 207284 . NoRly.Cauxbop byandenav.

\

" Zubr iafor Penclity memovendun Ho.li/5/518 of 25.8.93 issued
57.R@fi(1)ﬁy]agplicatian dated 9.12.83% and 12.4.84 for change - .
o of Re0 T T T

IR SO

S

.
-

‘(" gase in terms Of Railway Roaré's lebter No,3/DRA/T0-més=~14{1} .

e

iy s

cosived o confidential letter Wn,B/108/G/MIV of 5.4.84 = i
comnmunicating adverse remarlk in 4y confidential repord ‘h&@h~,;yﬁgﬁg

in view @thh@ a%ové 1 em ag&i@ix@q&eaﬁihg'ygﬁg kia&»ﬁéggggg .
from biased and prejudice » intention and lmport justice in 'fﬁf;;;

fg‘
i
¥
t
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o
R

- . drted  27.11.1984.

St~bonont of ehri lohesh Pd. 4008/TTI doted. 27.11.84.

LN

on 30.4.8% it SO neppencd thit Qar Nishap JTLLVCD '
“nd. oome o me O eaquire cbout ny _cing W0 Leeod indket,
incidentclly cf snet tipe the S:lke 7.8 going o ~bcout the
accurance- ¢f the cose of the POU sersp Yord. fho driwver
acid to mo thit srio.aukh i Sheyne could rot be jnvolved
in 4his crse ©B L€ aid r2t eign over Lttendonce regietor
oy 27.4.8%, Yherc uph & curiocsity hts arrisen in ay »
nind &8 to yhetlor it Wus o £ ot thet ek 4on Did not
gign on 57.4,83, 1 im=dintely c1lled out the .stt. pecple
5 ghow nc te re;ister and poticed tha-t thoko had been

} clre-dy tre gianiure of eyl laknrom “hopne on Be atiendgce
rosiaicr. at that viae only signotured woro thore nrd nCV.TY

{ sioips. There upon t ot ntbendcnce veistor Wid tolo. oLel bY

o Ciari oiobn the then O o o2 iwoe ~fter the 03 Lot oA

rde sy other creulres wiich hove resul ad in toe levelling
_ 57 thz chorges of nis use of lderictcr by Cod lukh Rem ShoTnr.

. ( i.ckesh Prascd { shri GG uoryel ) . 2 onouilm Cffici:r:,
wCC ./ aiV,s _hd. Clexk/uV Gyeom pigl/wll o
/ _ LY } N . .,‘.. .
- mestion Y anqulTy Cirficex.
¢ o WHo. M2 FOu pree i the noting wiich you pewve civen
> on 2.5.8% ot dvices wid if so vhot do you 87 still ?
-
.as. I ogree, ond nothing Further to ndd.
g.70.2 vhen the atterdence Jugighe of Cl. III ot £7 fer
P‘ tre Mionthk of Loril/83 wug shown to you, ko did
you € isulre tint Lhri wukh 0B Chermn oo vomnsered
pis oismntures for 27.4.85 comingt vis nope 7 -
‘ \
Ans. Mhe time mugt h:ve been necr cbouw 11.50 .ule nA
girce 't czwe had bool. v evidence of cuy tiains piven
ct thnt time over o ~%te.donce rosicter, SO nosweally
e tinings nust h ve been riyen over tie ®sisver
. e puerds. dHow te recerding of . tris tinmings over
fhe osttendanco reoister vns dong by Jhri Lukh i3 Fhaloeht
‘ I do.not knov.
4«

Guestior: by Defence Javneil.

Hote :- <t tiio stoge the de fe-ce . council dencnded preducticn
~ %f the ntterdc: ce Reirste: of .pril/85 tc scrvtirige
he s~ e before the Daguiry Officer ond s witness

- ' so that Cross (uosticns mey be mode accordizgly
. e °
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cugstion by the Ilnouiry Office : - ?\q?
.

Plesse sec¢ nokking d ’ccd 2.5.03 ~ad s¢ll wiethe you giill’
hrTeeO L. . . - B

-

Yes.I zrec. ) . . b
din o L mse of 2.8 moainset I‘l wkih A huarna

witile reccomendin: tlhie cuse of JadR agal i Aen wherna

were yoo connletely sctisied.

YeSo . ‘ . T e

In this cuso, is there tuy rclevt;:;cy of tl6 cuse regarding

un~ocutiherised entxy oF wruciis in »OJ ook plico on B.QH.UD?

1 ey ot throw any light in Ll:is CiSCoe

w2t do you suy ebo o Huttic; dowt the thaces by Yrd Lulh dl

Jvrra wdor tho ot moturcs Dir 27.4.831n ﬁ:_ﬂ olovorid o

AR BV cs resivter, ic it currcet? oo

Jtan It cevndly sec S ore ;n,star no Fhattwrs Lol LT .

T Fhat tTnoe Mie viidn s would moye Diwen - tc, '*‘"ds. Thie

ie the tmoitio o 30.4.0%. :

Jiat s your omericnh on Loe Pt of wri JwT uan Lo

oo, oGl uttios dursy theutine und e Wooed o tures on

Ve w37 A U dm oEEx solovert w0 Gonmes reodisiol. og id :

ocoel" L £ ow Ll i Ll Lk oppn A7 g0 i s ? Litee '

i AL O S S SRR S TS R 1‘*(1 oy ot e mhnot e we DLl

<O cnd e duteetl, mldted to S foeidccer of whow L wrised

Jutirmes ol Lle twovels Sy LA oo )l o2 on ,7. el e

vinee orl saich 4 n vk e R4 gl over Ve sele d:livirr oo sicry
etce. 0 27.4.83, in 10 way would it wove ou;t. berelicinl to
ori Lbkh don ohizan by puttin time undv ~is siguiure
27e4,8%, us if ‘.ay Bpathalty tulb.gd picht eve conaitted by
Bri sukk Rep shooma this puttn: .:f:‘ fine could 2o, guve n,

Jiice you mecomended Diwal actich ooodast urd kb o shome ‘
dts 2.5.33, ot wos kis major- offcmes ¥

. .
.4s ,..,.,]D' 2Zfence s wasnoted foum tle moort ol urioc.i.

Jinhe the then Us/usit. di. 2.5, 83 tiv .3 uri .ukh Aen Shurme

ope:ed t;._ wlonireh cnd Yempewed with tle records i citend.nc:
resioter. .
Is it not in 11d ciplined -ond u*1des:.rcb.ble cevivity  of rxi o
.-ukh l.nm ..»}~ e, sesnediag temperin:, of reecords.

Yes.

( tchesh Pd, ) 0 G.Cooomynl)) ( lidioohorna ) ( Gyan singk ) o
;,CO\JP/ROtd/:L:;V MQLIQ 'COOQ .u.o °
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on 27.4483, you t .0k t¢ poin o reviewing the c riosit:
T0 voctlvy Who foots by exlling the ohto-dones yesister. S
In She fuce of the fret $hnd thon o sericus cage in PO

opoened on 27.4.83 in wiich sri Liukh A0 Shirrg wes implicuted
mnd o beczuse hewas oo duty on 27.d.83 verfernieg de Ui icial

- Jeb in tke LUH, even Yien howv this curiesity cropped up.in your

(- liaheosh PQ ) ( GGewonyal ) ( MloBhowme ) - ( Gyen vingh )
2e6denC0s/aV. - g, ©, C.0. LeUs S

s

he presence of Sri Lukk Ron Shorme on 27.4.83 sheuld
ken thot you hid no ocensiin ¢ 27.4.83 wien ori
hukh L ehnnnt come accress you d'rifg vhole of {lv day ?

. .
Aboutd

In vhio comcction I have to state tht sri Liukh dom- sherne

hod octvnlly met me on 27.4.83 «nd I hoed ceen hin worling in

the POH, But gome +*ines it.80 hanpers thit thowsh o man

phicully wo'ls in th. devot but he frilg to sign over the

register so desyite his worikinr- throughout dry he is tten
xhaxskgnxxmmzxtknxxxgixtanxxﬁxxxz to be cbsent fronm the-dopot.

1f e Zes found %o ferget the .sign over the migter. Jince thc cnae
hos vold nme I took up this coge o r crde off delebercte aveiding

¢f putting sicnnture over the ..ttendesce register br ri

Lukh Ron chorne opd did not dale it 28 o case of notorel
fercetfulness oF nutting the sisnitures cver the remicster

28 some thues waen staff comes fron his heme in $he office

axd immedi: tely stirts vorking under tho urcent-ingirsctiong

of hig officer e could ferget to sigr cvow the veogister.

From your sbove reply it teeaspives that you hove in the pPwt
ternure s asstt. Officer of this depdt night howve cone weerss

of s-ch -daliverato cvelding of ¢ ca2ing the rezlster Ly the stuff.
But the coge cf Ori sukh 2 n vhorn:. vwho wes working ns oz K/ *
PCI ingirycted v th delivery of lous to %he rutchngser is5 spceinlly
signifcrnt s becruge thadnte cf 27.4.83 ig te bl:ck doy in

tihe istory o7 Lltibrgh Lopet, I yuur tbove stove ent is tnaln:

&3 ccrreet then it con olso be presuned t:. LTl Lukh Ctuy Lheras

vhe wordied. with you on 2744433 ond "sign in the CPfieind dscunent
such - ®gnlo delivery issue n-tc (¥OH) doliviry crder, phde
e gl notures, vithout recordin:, tis. nttedoce in tre
stwend ree re gigten, Fleage clurity thic poirt 2.

.
-

In dhe 8y I nd.not cone ~erosc A¥ sael cpge vheie o rrnloves
S wored throf ghot doy iz o dupot  ond de libozritely Lvoidea
nis sigesures over tle tte d-en repdgbor. I ™ave nlyon
svizued in the previous reply 9.4 Uriiivkh 1o oL b did .
pidenlly woxicnd in ae CI on 27.4.83. But sri s Saghen Juiver
nd erenscd ooc of uivoin ny niad thexn to owe e eunfu-ion
reoved from mind Iond scos the athenyefen veristor ond <duc
canclktedun the Ssinvtures of ori iuke & A -whion . It asccured

in oy mind mishy 1% be pogginle By § he Light net hove sisned
over the resicher deliv rovely un tlo vecurmice i ihe coSe.

v

I
v

. : s_;??,f‘;/"
R | <€

%
<~ \



LeT70e5 In your stotivient you rnove
~n 27.4.85 wnd ns per your
wste.ed tihesce words Gs bec
be invelve  In thot case O

<4 e checking o the re:ist

21 274483 went uhs Uhe T

-—

stoed Lot Lrd dQon liishon Lrodver
. cvented confusion in ny mind ~bout sri ratcuesn Shorpe & gproesSsice

girtouent sri uon cishan Driver.
ausd Srioulh don Shepra covld nov
7 27.2.8%. Will you please suy whetler
er b- yoa is o satisfy yowr curisity

Y ¢r t( Anvelve cpi okl Xen ke in the ccsc of 3ule belivery

jnapis consideration

’

( fmhosh rde ) 7 {G.G.soryel )' ( Li.R.okrema ) 0 ( Gyon Singh: )
b .

40CH/2etd/ 1V, Dol
Cy princry corgideriticon
Cegehow i ouklh don Shirna

aver the re-ister. Duv o=

R

s WA

-

. | J
r A
u.O. lieaVe

s beor suly to sabisfy my cvricsity
dored to uvoid his sisnctures
gocn as I say hio sigroture : .

over the rc.ister the bad irarcssion vhickh s Going to po formed 1)
-

in my mind about 3ri wukh

well0.6 In your sicterent you nrie
checkirg the verister wos

Sri Mukh A.p oLnoone wos Se

- at cbout 10-% hrs. 011-30.

Rem shorns khad venished.
stoted that the time of your
12.350 0 on 30.4.83. - aersus -

rvesd wilith the suspension ordsr
4483 by ke Dstt, wectilon. Dues

i meo that you kod a0 kncileqce aoout i i Lukk Hen ghornn,
ce &

Asuspension ~t the tine wie
of otsendance regisier &%

e - pri uinhc.-dnd olso Lri 57
‘j~ point -out the fuet of Susp

checking of your atterdone

n you cxe evercising e checking

11,30 i) in presence of C.o./.sth.

rho whe was O3/sstt, did not

eunsion ¢f wri iukh lem sharme prior o .
¢ resister. - T - :

ANSe T hed no knowledge of suspension of tiri hukh Q-m Shormd
: ct the time of my checking of the otsendence rezister,.

‘ ond meither Sri Jinko then Ou/usti. nwad inlighten ne on
{ : - . ) .

r e matter.:

1, IT0.7 Do you remenmber' t0u o 27
- . in the issue notes of "FOH
sipred tliercufier by you.

4 ns. Yes. 1 rerembers

1%

JelNCe 8o Iﬁ your‘proliminarj ouservition dt. 2.5.83 you'huve'sa‘d

3

<4083 ri iukh Am Srorma has Signed
and the dolivery crder ad got them

»

[

- thot you personelly seen the register on 50.4.83%. But

in your statement dt. 27.4

.83 before the inguiry orilicer

Ao you Love atiributed this checking of ihae register on the
s initiative of Sri A m Hishon Driver vho credted curizsity -

" in your mind cbout-the pre
you pleuse soy as to Wy y
your note of 2.5.83% & B °bs

- iaguiry dragged dri i n pich
subsastisting the fuct of
30.4.83. Please clorify th

N ﬁb. ~ This tidag thot on the ini
‘ . 4he recisicr, 1 huve opitt
. ~ deted 2.9.83. '

(_Hdhesh wd, ) ( GeGegony

-

sefice of Sri Lukh Rom Skrrma, W51
ou omitted this obscrvition in
iquently during the course. cf
ghen uriver in thig cose for

your ceecking of wmegister 02

tin%ic:. ©2 sri & Kishan I check
edinmyom@umlwmwmnsmmmmmh

a2l ; { H.Beohixna Yy ( Cyen JSingh )
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28 the ottend..ce regifter ¢ .—pril/83 feor which the
eross ex~aination n dc cn 27.11.84 could not yet be m de
"v'u.lublc.

Oross uxeninnticn by Do fence Couneil Clitdes. .

‘e o—

[N ‘ ~

In rour st~ 'be*le"t dote 27.4.83 you mwve stuted trit
1.50.4.83% you checked t:e stiendnice re-ister of . ril/L3
for reertrining vhethor 8= Lukh Ron shorma hos sicned

thereon un not ? i1l you be uble to Substartiate your

uwbove gtotenent with oy docum ntory evidence b which
it con bo testif ed thrt you checked the registor on
30. 1683 2nd net on earlier dote ?

Ou/Esﬁ' t0 me uhen I haa colled fcr uhls ro lﬂtor

In prder to oatibdfy my curiocity crected by = ..otor

Jriver Sri ow Krismna t0t Sri wukh A o shorna

did no¢ sign over the uttendence regigter on the doy

of occurcrce i.o. 27.4.8%. [ ren wri wu-u broucht tiis
.ngwﬁor tc me both of us hud jointly cirecked up his
gi rotaves wed foasd o thet his si; cbures were tiore on
l.,tt01_u1c~ redister. ‘Lon Sri wishe %old me ih.. he

will recurd it tat tie si i dtures of Lri wkb drn Jhowno

~lreudy o¢xist over the re,ister. uince ot ol time Only

I rwe to sntisf ny curn.ocrby v d found nothi.s serious

ot thet {ime o0 fren ny side I, ntioched no

inportonce and retuzned boek the rzpister Yo Jri winh-.

At t0it st Loclr not nruve ny stoterment by nny decuentoxy
ovidence. : N -

T es

In reply to cbove d estion you have st.tcd ’:1:,_'.1; ori cinho
0s/.is¥vt. assure you of rcccmlrg your checking of the

re ~iaser.e ~id Jou t .recftor cnre to see tbe*‘*er Soloadinhe
reccoxd.d thi. swcct in oy cPMeinl decwient o wrenioed
by him before you ¢ 50.4.33. I go nleage sionte i uvieh
o'lwre docunens thi.. checkin: renort of yours o poscibility
be macord 4 orxt Lo the ttend e o tster

K

- EN - . N - . - . N - - ) . - ol
St o meoricd e I o4 e licd Ton T J:'J_..f.f--.g 2 Presm The
a0 Lty ~u...l"““3 vos Y oam An cCtwetioo . 'i't" te .

b coomps o7 AL TaGy L o vl uvaer foo re tohon o 27,0.83

—

siopdy 41 v ow... L, cosucl c¢tocking <heller i aid
etundly sicc over S redzior on Zod, o't oL ozieeirt o the
0T S S S U 1 o IR R A s R PO Y o N A S § Ffa gt
di et sdiz. sub when Iozuw hiz ot ovoumie ovar Yhe o idber
L e 2vl%r govietiad i’ DAl osi o fazee ood it 48 oo
. EN . .
T

IS0 A AT o .'.;j,;:c."-'l LCELOT Y Ny Do -n'.".c\. t
T2 clrcw ooty Wl VoD Jruliy.iy -"I I e onwewely
cold Lo irue G0 Uyl S PP -1d -,;w.i“u;r 1
thon it it peccosney to ccel up esor ori Linive oa ctally

.rnuted trio -0t c_; cay cfficicl decunin 'b becuuse oot of thics

"

epoeniag of ny hewin,, perused the re_isver clrcunstonces
we s suc. .3 e ~oon not fomoed vy c"""'c oo iret ol Lw

(o]

-

cd 4.t o8 bscuzse sri
Q cu i din rour nind L.oOut
SprioLuks ;oW xncts oot sicsing o1 ke b tendrace re;dster -

. <& v "0003¥'f‘

oIz gou P Su..tc 1ot you nove atat
3
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stoberent of wri Gre Pr ,.sa,d, ./...f't .'L‘y/.m;V'/SJ ofcs
" 5,8.85 in the room of ..CO05/Lepot.

5.:.0..__2

Dute of .pptt. 26.3.83.
Poy 25.202/-
Agc. " 24 Yrs.

Gelio's worning whe odministere d

"ngc'ii

siven on P\\'\\

I hove seen ny stutement drted 2.5.83 ond accopt the whole

stzterment,

I wes woridns during .sporil/icy/1% as reon in
I wos nosted in Zs¥t. vec. o8 Peon undo:r 05/H.ny
40 clean trhe furniturcs ete,

( HeRo3hormn ) ( G.(:.,mz*y"l ) ( Haya Pd. )
C.O'. 4 e .U-o U{Lft.’.‘ry.

yusghicns by Defenco Helpe;g.
-t ig your normal duty hours. g

It is frou 8. jO tc 17.00 hrs.

_.L-V .‘.}“pot and
dut ~es wyere

( Gyan 3ingk )
I.0.

On 2.5.8% os per your statenent you hive stated thit at
3.20 yeu ‘..rm.vcd in %he officce wndeficr s'{;"'j.ﬁ{, your

tttendiice in the register you stnibed you:c wvork

ias your

attendinee rcg:LsL.er av-~ilable at 8.20 :rg. on 4.5 832

.

‘he relevays atterdhice rezister 111 amich I -sigred was 1lying
on the table of Oo‘/(} whewre “the other current resisters were

~1s0 lying. .

»

dhen yuu sigred your attcudanc. ot 8.20 hrg. on 2.).83 —

there any oviaer stw.uf nresent in the' office ?

ot thot vine Sri ihusheli caother peop was glso presert.

vho opem.d the door of .stt. sec. on 2, 9.83, Then you C'luO“r’d

inside th~t aection. Josx it lying opened ?

ren I ertcred the "ate Jf Lette section fron noin ko1l side,

te ~ite vwos pleecdy Townd 1n ooy éct dition,

Figke tl.ere ony Clesz IIT su.?f present insido the
cf ihe officc of .y section 7

Tilve wes 1o class LIT atoff.

YrEx Jn.xa XEPAEXXE Sivce ycur ~pouintic.t oS Pecn in this-
_Yyo. vels

ts; c_"d ';_1“. 4°t-’bo '\aCo .l}l;.-l Masih 0\' (Lh.‘e
wio onons thr goie o the Sstt. see. noraelly ol

[ ]

L ::I'.:."f,‘C wsed tc sce ©oui te doon i cuechion b

3 1, .-
noin hell
Criman N g

e

50 el o wo
g 4y s

s foond- :1.--

P B I

C
g s ditie . whetever Loctia 0 LBube 8goe Lo owtondln oy

u.o. n ul U Lu e
“<C hd

L
&g

( s esimie ) (el ) (o

g
A
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Cn'2.5.83% 3

-\cn yun c\vrv'a,vn

thet ori fwsh-li

nbout prescree of "ny )e

to your enter ny

iic.

Yuv Love given ooyricsen

2

-+
*

in the offic: you Live giated

b

}%%$L;"

N

oOl"t. -_L-fj.(:i ST..L .L&L.u k‘zli. told yOu

i t.a uhc ustt. I‘O’Jm. H

g

rson inside the stt.

Scetion vrics

sctenent (1 2.5.83, nlanse st.ote

79w 13 rocord kRis stotewent of yours ?

seen .1l

o8 Lo who pg'ted
NS, waen I repcrt“a this aciier to 0S/u, he
unc report in vriting
L 2.5, 33
%-1'5‘%9 <% Wt Plme and place you hove Tirst
ineid. the ustt( Sectio on 2.5¢8752
8. I do, ot oo ’~1bcr the +°
ST leeledh i nerr t conlni-coh wiviel:

sri .elviys Clexk.

weuwCe10 s ik

£e
er uritin:
NS I an sure 4
but I ac s
nupes,

It v-3 u»ened

pige]

-t

did you find wrt I.teobsrns holdis
sone Witing tunereon -

SI" ¢‘o_bo IJ% <rl~tw II~4J 1"
chiver uhether he wog

I.0,

auestic:s by
s

* - .1
' et el o

( MeRe sharna
C » O.,

lylllb in ©he oven c.ond ‘-L"LC‘.l 2

.l et

uestions.

)

( G.G.oonyal )

BN T

Y register in dis vind
% thet tine ?

ires

glzed
2d heneo I subnitted ny revnoxt i it g

und

ood Sril needh rmie yns t rw1qb OvV. sine -

( Gya Pd. )
Daftory.

ne to subnit

. Rewhpey,
L]

ae but so for I rerember I soy

ex tie possessic. of

\
1 220G

r'.nd;;_w te dccunent:
ertl‘d

on 2y cfetie

( Gyan ing: ).

Y Y



Qo dcrent oF Lriolaant Ll Al /e 21 L. %z woun
FoLL3/Dooct i 5.8.55.
’ *e ¢
D'.'tC C-: L):-_‘Jl;.to 29011. 54
53 t"9 Il."do
\ \} .t’l';‘}'. ..13.590/"
.ot . .
Tee's unpio e laiiisterod.
v /’ .
-...O
’\‘:} L] N * b : 1
\ I “wwvo sex ny rzencrt dated 2.5, 83 whaielr s becn sicooed o
) ne ond the fol owing nonmeco rewe .J_--u.:uenth..cd cre worlkii g
i, 2oth. wecticr : ' :
ff : 1. Jrt i Lol.
2. " ledSChoodlexy.e o v .
. 3. " lL.llomri .
A, M Rliegh Lumnr,
50 " -\“r. . I‘I‘.".
Ohege s ove boet neatlorred bome 8 vAicossess I ~0di-
i ta Shis I oalgo s to odd follovins e
I oouwsekingg 4n she L88t, wece T ¢ the Lest ‘nvf("ﬂn.uCT*r
30 yrs. vd g0 £ I we HJ;_eu % di;f;ron; ,1Vcc igide e
< @8t i ghmont see., I the . o W y/83 I owas i e Tistw.
Vi‘ sec, uer L swbaittcd ny rcouru d sed 2 H5.G3 - Ou/,. In t2 se
dnys, L wc o oposed tu pucnoxe avster roll o; ul IV gt ff,
~..d to nren xe the rnsses/?10s eof. Closs IEI o~d 1Y ateld.
Mg 1o tercb submit ny obove stotenent before tooulzy
- Office - and ..2fence welper. -
(15 R ohorme ) ( CGuCGuesonyel ) ( luani Dol ) ( Gy ~ingh )

C.0. as/Bstt. / 5.V

J 4 *

N

D.H,

mestic.ig by Defence counsel.

4:.1.") 02

kot nreuoted };3 o

tc sublit your Jrltmoq stnateent

: g on 2.5.83
1eD0

it respect of your.weckirg on

dext dny moraing, when I atteded the cffice on 2.5.83, &
fowd %he wwscl cendition of JAmirch cs I hnve menti:ned in
ny strtcicat dt. 2.5.83, 1 digcrssed this sit utwc with
ny Iachrr » Sri Ankoa, O/l now retired ond e drdercd
to submlt = rendrt cnd ;hus I hrwve subudtted this rerort to

0S/..

ieo d @

/ +

In renly to your quostu) chove, qu nove gtoted th.t ot 2.5.83
yeu fourd the ¢ clniz ) in wug~l cendition uwhich prinpted you

t. subnit your uritten Su«t ent on 2.5.83%, But in Jour renoxrs
subnitted 2.5.33 rriting why you heve £1iled to nenticn
~bout the bove focts i.e. firdin- of the :(lutrih in o dlgiurocd
condition. Jng it rﬁt your c¢uty to incordor ke such vit L

J'l'\

s

A

*

<<

»

>
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: ¢hct An your written suotement which you sub itt=d en 2. ;.83

Ans.

G eilT.3

A%s._
s

JeliOede

-

and,

) N r
-‘QL!OG 5 .

omS.

Neif0.6 -

c.8 you are helding the sost cf Aese in gsty.  sec. which is
uperv"so“y poste . ‘ : .

A

( 1iuRe. rerma ) ( G. G.uwnval ) ( lumi Lel ) ( Gyan Tingh-y

¢.0, o Do H. | Wlistt, ", 0,
i dld not feel 1 dﬂcessaly %o m%“ ony mocodrd re rardi ~ the
event of 2.5.83%-and henrnce I hove not nenulcned inny r cmr’~

vhick I Subdlutﬁa to 08/3.

0 2.5. 83 ot what Yine you ubsorved the disturbed cordition of

the nlmirch os stofed by you in reply 0 ) w0l
“Zpout ot 9.10 nra. I obscrvri the disturbed conditic 0% the

~clmirah. . :

In your wkitten stosenent dt. 2.5.83 you hove mentioned the
you were -oooked nlorgwitk cther stoff for preparction of muster :
roll nnd ofter completicn of tle work you aftvr sotisfying
yovrself conpletely left tne office aiter scaling 2ll the
alonirchs ond qeors duly locked. shonld it be token thuat on
1.5.83 you were rocuired to open ~11l the clmirahs in ‘the dsit,
sec. for neeprrotiocn cl mustor roll, if so, please strcie -
cg to how rocy clni s were opened by yox 2. 5 83 and senled
thewgaftor conpletion ¢f official work ?

I hove scaled :bout 5 ulm_“th go for cs I roie.ber nowe -

L%
<

.8 ~o"-"01¢ ghodenent ond in “Cply b0 wanlel you hnve oStoted .
thot you found the ~lairch in o digiurbed cs.divion. Is that
clrirah which wog Pourd in o distumbed conditvion wos one of
those which yca locxed and seried oo 1.5.8% 2r it.3.0 net cut &F
' se¢ five r%;ca ooc 4 enled by yo“ 3. 1:5.83.

Yes., , , - ' .
hot was, dhe cetual condi 1-‘L(dlsu ded ) o° the Clninek in
quasilin. 7“5 ite lock whienh won. fixed by you il 1.5.C3

1~belle” d-1l sizned wac fowyd in brokern enditi n/unvered o
it wes 1J1"“ upened, nlenge clorify t40 voing ¥

e

lock <o i gound cordtion “-a 1 cmmesr S0 e o At hin ve

Ale )
been cpemea AL tiie key &

211 von ba.sble tc oente to e 0 i3 rprOﬂ° nLe Tor .
bg14§ln' the &eyﬂ ol th e clni oh olNuhe L uﬁ. ‘ec. from tru :fte'

Csurcent ond cn 245683 ulo broucht-tie keys frou Urie swig ol T.of

}V __\_4.._'113 7
ANSe
.;\
Y
.uu.8
4S8,

,hvse \lul £k 0; Ott. wics whch "ncludcs Ln‘t ik uq;*h
JeS d i oo digvireed condilicn 7

vg sf the ~lnich cie not deposited in ke ide bub it

e lie
ig ont i o bueh irvede o drouer Guly lacred md vie zey
-~y .l

T
ol
Cof e drimes Lolzept by tre O ond LYoz 20 2600405 it un
) : K . ’
i

-

o the ocurivel
3

U 2.5.35, Gid you emsvs dn the ciricer prise
il ? pleise

of youn G- oy rou ~reived ‘.fbv.[. Theg Jpive e T

v
c“ z -y-i‘sr .
1 ~xpive o olter Wb qrrvv_l of Ol = S
| v << 5

<«



At

o

4

e’ . P 3§ /
~ ' o 3 : . %L/ (7
wedited 3 2enlind Dy yiu omivos o068 theut your crrivel Sfver +‘$\b\
"rviV“l 02 U./d, ¢ it be viresunced S your 03 nd b hovye
. o2eued the 2lnic ok yrior o yowr crrivel ns the ‘eJ of iie drawver
vus olso availoble witl: kim o s well o8 uvith you, plezse c‘wg)Ly
tiis noint ? ‘

ange It is,ulso possible‘but I:wn HQtACGrt&hli
,.r3.10 In ychI stateneny wrd in revly 0 guestion yu ke we shoted ot
the almirnh wos in & disturbed cendifion, pleage idlucidate
furtier «s to vhat do you mean by digturbed cendivion ©

i ns. f%e position raIch 1 léft alfter CIOS1ng of the lmlr 2 on 1.5. 53'
' nis. pocisitn wus—ned cinctly samé 2n 2. 583 "“d t‘"’s cleor
thot t:.. poper hns besn disturbed by some budy 2

11 Jhen you Zound c:ndltlcq of tre wlmlr ah in g dls+ ‘rbed c~;d1t10n

(Adid you fnke th: pain of fiading Oku whetl:er sone records of the

L elnich e nissin & or you just cl ed te cntents of the
clrmivch veusnlly ? ) ' ' : o

ins. I did not preprre aay report.

Heline12, Lxe you %he firet pan ko Obgerved “he nlmich Cﬁen&d 2d in

dluturoed cerditicn oo 1t Tes in tihe notice of 4 e 03 /u vhomn
you hove seid tlut ke a unr1v~d prior 50 yoi. on 2, 5 83 in ..stt. sec.

1

Ans. ﬂu,'nOtﬂlnf can be wveid.

o Quegtion by I.0.

p S—— .

w041 Con you tell the nein docvm.nt, were found dxsﬁurbed after

- hoewving sealed. by you or. 2.5.83 2. ) .

NS Avtendanc: reglistors . old(“orll & d‘y/83), leave cards of cl. III
: stuff, lugter roll, input prpers etc. -

C,IJ?Z. Tha clminch uklcu LS bc’c disturbed, wus it your crur:e 9

- AMNS . Yes.

welice3  Ukat did you do vlth th tteldance regmstor of u>r11783

wnen yo find in d1sturbcd condition? . A
anS. I do not rewember whot I did at thot tlﬁe, bat I ar sure thet

s

I hw> not baonded over- haet attenduce register to wri u.E.,Ikna,
05/3 on-2.5 .89. :

_HpeQed iho wis keeping the keys of the cloirch which wos found in

1Loturb0d cvndluxon 0n 2.5.83 ?

4 n8, The key of that almireh wes with me, after t? cffice huurs I
. mmever used o leep the keys of the wleirch with me.

1ell0.5 Dld on continue keening the kéys of the hludi-oh in ‘uestion
Cofter Sig incidenc., o- 2. 5.83, if not to rwhron you hrnded cwer
tnc keyﬁ ? - : Co

~ . . . <. ., - -‘- -‘-' 3 ' 3
¥. o, I hmded over the keys 16 ori s.%.8inhe, 03/ imediotely

after thi® incidence on 2.5.83, : b
( MR Shorma ) C.)fﬂy_l ) ( Murni Lol ) ( qu Singh )
C-O. : Jo.u.- -uu/.usuto .u-.o

"ig'

i vid



SRR R

ST S - - - I
o - } log 25736
" 6.5,198 |

Lo toend of Jhri shushoali cc o/ V¥ iver in thw vowm ol P‘\)\ (C’ '
Lo/ 5o 5.8.385. . : -

- .,

D te :f ~poointmeat 1306
ate o2 birtk 31.5
Bsic Py ' AS e .

Y- , ‘ .
T h:ve secr ny 8% :soment Giied 2.5.83 ord still -ccoept
5he whole sistenent, in ~dditic %o this I would lik
to gubrit cs |
T ra owerking in .V stove o3 reon £or the -lust nure

y- thon 10 yos rnd poridly I oen booied for cneaing oad
cloning of the .4m’ igir.»/ve building in wiich stt. vcce.
is o port of mirnisitrotive building. Hy duty avums ure

{ 07.30 to 11.00 h.s. ~nd 14.00 to $ill the closing of the
ofiice. Yhus I.saonit ny stuicie . '

[ 4

((imusacli 20 ) ( CGeGewnny:dl ) ( LLReshirme ) { Gyen odingk )
PeO‘_'!. DQII. Coo.. Eooo.

vuogeion by Defence -

Celivel  JIn yuur statonent d-ted 2.5.83 you hiovo gtoted thot you
g o -Bobu gtimding on the Verondch wiose none you cculd
ncs ~ive o 2.5.83 7 :

As. Shrt 2 si:ced .mod.
; ko nreazoted y u tc sive your shcotepent in vriting on
2.5.83 ?

3
e
(8
[
L]
Ny

Aané. Gn t-e “nstruciior of 0.3./3ctt. Shri Sinhn I gove tihe.
vristen st~ enent dt. 2.5.83.

1,770.3- Did you goe -ri Goyw ¥d. <eon sstt. Sce. intering into
& tt. Sec. cn 2.5.83. In your nresence ?
- = .
IS Wol “wyec ~ct secn,
0.30.4 Did you scu cay other nerscn exeent bri ul sheed ahned .
intering inside the office o 2.5.85 after oponing
the offict vnd .Stt. Gece 01 2.5.83 7 >
ans. I hove Seen no other pewson exc.pt Sri fosteod nicgd o
oftor openins 01l % posas of tae Officers I cim out
o tine Ver-idah wien » ri Gyon oingh .C0d arrived cnd I
ccliccted his buog ete. and. come upto his room. I mow notiding -
furtrer. N ¢ ' :

"

»- ( Biusk. 1i 2w ) ( GeGow zynl ) ( Leleshoene ) ( Uyon singh )
.EGO:’. N . DOLI. , C.O. .A.’lloOo

- . «
\

G
. ‘ <>
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Qd288%fon by X cuiry Cificen = - -
2o de id opov et v oo stt. doec. o 2.5.88 if s0 v To e
ANS,. . e icside ote of Latt. .cce. vls not loeled loter s
80 ¢3 Yre neun ill is oppred, tlwe licide miie £oe
y «8tfe Jece 1.7 -1lsc be opencd s i% io cloge” Uil oL m
' bels orly. I hieve onered the locks of acdin 211 =% 2.00 -

oiCe 20 wid you ind.r .stt. Jecs .n 2.5.85 bosueen 5.00 hre  ood

T
g e FORONY

i A

( chushcli 2w ) ( GeGe myal ) ( laale Seame ) ( Gy Wi )
P(,ul_‘. J.L.{. C‘O. 1 .U'

<<
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ins.

: 6.8.85
260, V"‘F’cl—t of -'J.r' -J.oz\-sA lVlyu 21 e Cler /Ll' liVCL e 6.3.85 %
in %the roon of . £05/D. . ‘\U\

Jote of bt 13.10.79
D'.te Df birth. 201057
anbe o sy ;18.350/

I hove ‘seen ny 1“er*cr'c d~tcd 2.5.83 71,J.c I suonittad to
Lrd Lel..inh vs/ . ond stwll 1 ~nccept that ny conplete
r.nert is correct. In ddwtlozl to this I subriit os under.

I i vo worked in -,st‘b. LCCe fr A 79 to lcnt/84 Dirinn the
nonth of Loril/ ad v/GBI weyve worked in Jsth. bee. o
lcowe cleps o (1nsy L5 8% 27, T o Hroevided.oe wteel
LAntren fo ‘:ccm.:.: the 'ﬂco?'s of Jlnge IIL o Clegs 1V
st. f7 rzse ey vas ande toe nossesoi v o Jrd ek wiinhit
Jhe sooc Jlmieclioused w2 ve cned in
s e Lelesiy ol Ve Wenus by T
e "-“'cc serdintors cla ood oo
g hnit ny Loore 8T Tu

teomorins ol oclocoo

C..“C\—'-uu.'.swl ‘:.‘.0'
e lay ent o in
A

LUe

13 et

~r
A%

2
-
ek

.

.
vy

-

bo;

"‘"t .
e

&

(o 2w o e (s oyt o0 Al e dvive) U ouy o Lavih
(Jo(-’o -'-I.E. ' )r Ulbrf./._ll) IOOQ

ge ; by Jofeiia =

Ty ovn Lbose gsintenont yu yve ot d £ ho

EN

Tothe
e devie b la od "G‘.' cusent coe o 1:‘.'717 i sic.
_.l"L;:“,.‘. . locioh irc.othe eveniang Lt.r thc e :
Wrice, i1l you nloise u.".I"J"..’ cong 1i Lt :a 07
o, tnt . ade wedeov il ble o giorilure oL W
nacing. Jho ~etarlly drkes cut e currcny e
e L dais~h in cuestionard srovideos for ol ture of
stZf in %e noraing.

Setwlly curr it regrster is net lent in -t Llndil, Theo
scre is ent it dhe almirch of Lui/I. y :

In yiur “gtatenert obave you hove gtated thot the .&lﬂla.kl-
pert..ini ¢ to the record of the le:xve sec., ig claesed m. Wie
ev.oine < ftor (ifice hours rnd e oy ol tlie scre i kept
wWith Us/.8tt. will y-u nlocse J.llus:l.d ~te ~s 10 who'wns
holding tiic key o your lawve gec. Almivel on 2.5.83 and”
""et‘..cr S yoar arrivel on 2.5.83 d%d you find the ldrch
lying in onex condi.iorn'™?

Jwn I e in the office o 2.5.083 the llaivol in cuogeion
oo ot 1ocdrede L 211 the Loirekh in the gsti.e ~ecs were
opeed, by £z tant tine. 4

Fron your nbove roply it uppenws thht the alidrak ef leave -
sec. is neithier clcsed by you in theovening, nor it is cnezd
by, you in SRR lelC sing morning ?

It 18 being ésac by *he oo altucked o thwe osti. .ec
( Hedewk me ) ( Ge@eoonyel)  ( deeesdviyc) o Gvin sinch
C.Oo ) DoHo Jro Vl Z‘L/.b.l:’ .LIQOQ

< .
"

)



- before

, s 2 i
Tove you oot ey x;;wluduo tin.. o 1.5.83 sore astt.
stoss uoLc ooo&cd to conmlete the nuster roll of Linre
Xhrllosis oand on tiot doy thie Mnich of your Tcave sece.

IO

Wil "CQUJ_.C\,d e Oe coe

I hewe no suck knowledsCe

was thre

O 2.5.83 when yo oxrived in' tke o’floe whw
COPYIE! metc tine ol your qrrlval
I rnhched kb tmne in tin office. . P

_l\

2id yeu find your\nlu mh of tho loﬂve sec. in dlsturbod
”Tdi»lcf vhen yeu orrived in the office on 2.5.8% ? 12
did you core to nention tris foet in any of your r“pOrt 9

I kove nb suchk kriowledge r”d th Ldniceh wos found by ne
widistuirbed and as such 1 hove a0t mode
regnrd. o ¥

111 you D1033001"£1Ly ns to on vhist cistrucdion - N
yoo submlttcd yceur wrigten stctnmont .n 2.5.83 wh;ch 1s
you ? 7 )
On thc¢ instruetin of Ow /ﬂstt I submittc d ‘the report
in-questicn cbout ny wou king

In your revert doted 2.5.83 in the cor.cluding nﬁc/ you hove
nertioned bt Sri

the iz tmre of 27.4.83 vrior to 30.4.87.

to °Uo“ﬁiﬁl“t0 yur ocbtve

evidencc before this mnouiry cornittce on datc. I so

chusc fron vhhcb d ccunent you- con bc in o poswtxﬂn to
oo O,llc"h tais fg.Cto

It c“‘q be esirblished if otsendonce verigtor. of
<.1./83 fer.o-pot Uuls ﬂﬂd subordinnte sin f is rnde

cor leediig Mo sule costidy.- ‘

‘ O
-

Fron your ‘~bove rcply ivia cleax that t“o H Ulute Jin
aquegtion wes tolen awny by ub~ O /uutt. Tor i%c snfek

custody. Jue¢ 1u meon thnt this regisicr WS hot reiur.icd
to you br - g bscuyuently 'ftur 2 5.83 ? . i
JCe L WL3 noa EOuuerQ.-L e by Ou/dgtu.qftvr 2.5¢05.

) i ‘ o
( 1oew heroe ) ( GeGesmyel 3 ( dewolndvige ) ( G g™

:c . O. ’ - U.‘Ai.' : le e Glér.i;/ . ‘JI ) CO '
; b d u ¢
,' = ~
s s -
s «C. .
/ ¢§C/.

~6l;i?7§§§?
a

vencd by thc staff booked on 1.5. 83( sundnyJ. o

cny commloint in this

. “V“llubla
,to mu‘“o $l.e soue e’ ‘gter woo in the nesgescion of Oo/dutu.

1.

Liukh dom shrrme Sia-I1 hid not put dnre bolow
Lre you in o nosition
sictezent vith ary dccumsuntory - -

o
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Cuection by toe  weuwiry 0STec o - . ' Rgo

4o you deo 4 uhoastondanen ro igikes of Clags III svorfl

v--;'.. you Hremngére e 1i% .,f':,bs;:t:;'ees, te weply very o -

beislly? E : S :
* P

1. L opecodiwd Moo Logsistern sibor “wwiion neticd ‘double cr. I

I tiwn noct the proex citises. af lenve etc. tv ’(:’M corcerned
I'\.«{,“is WeXL. - ' ’

2. 514,00 rue I e to reck 1 “,.“st t.r.‘."Sv I .fﬁ.;‘z.:z
vhich 'double opues hos boen nent woned wnd heve ot tumned
wp oo duty. .

3. coout ot 100 Pro. I sewd o turreitt mc;:.stor SR Y, I/u.

L

Cn 2.5,85 Mo o 00 yw core %G 11-.*; o thet e tenoeving of the elass
I1T . “cra 'Lstu" forthe nont of Lpril/83 far 2 .',.""
noes st S onore Lf Chrl leRecnrnn e Lo nLstbhecn dune ?

L'Jtill I cin et s:':y' 1*.0." the tenwvering hog becn d;r.e ~ad

ot frpe ¢f senpering wes d“.:e.

“ile hending ove - tnc atbo desce rorisue.- T the nunth

of .\»n271/37, to Jri i).;‘.vi-',-;,, @G yc coe s et‘«.i;r 20 TR X
serder or moelting nlﬂcﬂ eoedingt e none of e Yhrd TG Ieenn

in Lhwoec l@un. fer 27 .4, 83 ? - v

“- Ao an J." - - e P P N «
I sny ﬂ-::f.u G TTne vos mentloned in Pe nrzing olece

£ 1 eptribed 50 T I ZoLeI: cr I connou el the tine
vnich s - rritieir ove ‘wre. ’ ' :

' . . . - . i ’
Ligoin it cxdor for iC':'t widng e 4inu belcw “the sisriture

of unri ].:....\..».A. A on whe gpnee of 27.4.83 2 Fhe otvesdence xx
.'L‘e{_,.io'ﬂ”rv eping in view the vrat vricltice Thich wog Tollowed by

) . ,
u.-?.r.l wiailer }‘ D a0 T

In ’c,.\, cxmrl e curse, weén toc stoff sigms the oiten rnce‘

r“ 1st"-- e cenesy tine no tome is we.ltlcned by such giclf -
mile siseing,but iA the case ¢f wri i t.showid undes %le gi ~Titun

) 1 ] - T3 L3 (] '('
uz}es of ori wJllsocroman. time -wng monticued t.rhefet S Gilee Was ‘110
erein, thig ig Tir 27 4.83: nlJ I conot say'z-:';:e'i:’.:or the tine wis

r.cpt Le:ned ¢ 274.4 83 or ‘uter. ‘ .

Cn 27.4.8% while % dkdng o 4 the o cbivntee, cti you tell -
~11 the cuzesses pgoinst the ut"ff and plecse also lell-

ngoiast wmiose nomes at the plice of gignctures you- found

he tine 2lgo yho hcove atiznded the office 11'L1’.Le, ?

‘Umless I sce the relevant roister but as for co it is

conc..ied thnt the tines of ghose s Tf wheottended indire ,
Jc“e*m was s ot even o single sinff whe Lvs ne~tonthe time of

nreivel o c.ulst Ms nbme wdgr the sigrcture. S oo

JTote by De fenoo council to ageert in the ot =1 fiocots in 4he
Yisht oo re'oly ~iven by the oreccdure wiitness vy linlviya
nxeAnes above cucsvion/u0 the nttonduicl T ~ister for in 11/83
ney kindly be })E()Vldvd refore tiis Bncuiry Committee. b wixdich
the cevial fg.c‘cs reloting t9 Tiis coge will cone un before

he Inouiry of icor as well ns uefence couucil.

/" . | A «k' - ﬁ

ﬁ

(1 R-“—*-mf») { GeGe el ) (woiilnlviye ) ( gx@mspgal
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‘ orthern 2:ilway

170 3/57518 ' ' Batod 8.8.85." PL") ‘

ori wukh den 2hooen, Sre Dol
Diesel/¢3/Li0.

v

( Dmecu h ACCL/w D /C/IKO )

y
. s 0
DUD f= AR dlquiry condnst osri Ll 200 il wle Disle
Aef i-1. Lajor runrliy lemo if0.4/5/518 ds. 10,6.83.
2. Your letver uJce nil dt, 6. .85.
[ 2 N ]
- . .
(n oareru- . .. " of the .onexur: I of your letter :

-

‘mentiloned in rofiicice Joo 2 the undersissind dedides a4

the followin | perscons aw- permitted %o nnc e s Jefence

whiroeses W your engo, sho nropor dotc of cress excnivnciion

¢ these perdyos A1l be satinated. o Jou in due coursc
¢f tirce :- '

Te Gri R nishon, ro%or Lriver Uy, Ko/ 3V,
2 3 i.)lri -t. L-t : i'ﬂ{;h, \;-& C/Jsﬁt » -d 0—
. ’ / .

The rmnexure II'of t5¢ s:qne letter wss ~lso eXoined by
vie undengismed ond he decides tht only the following
docwents ore %':2 velevont documenss but it ig cne of the
relied upun docunzent 2lso, heneca it mey ot be crrsidlr g

. s dos . o . , . Vs
“under ‘ndditi ol documents (subordinate attordence roo igeer

oL Cl. III si:ff for the month of .pril/83).

- | > .
Lowever, in cuse, this register is felt necessnny for your

.defence, “it will be wroduced durins the hearing of your case.

( Gyan Uingh )
aCou/u/il N,

~

Copy for inform.:icn tp t=

1. he 4C0./D.L/CB/LKO.
2. sri G.Cedonyni, Defence Helpe /.iiV.

-

( Gyon Bingh )
- . aCOG/u/ 4.
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. Statewment of Lhri Jdefeninsh, i, 0.l stte oec‘clon, alumba{,l,-uuc}mo.r
glven in the room of .COS/Dcpot on 16 10, 85.

n?,
L
»

4

Qute of. &&ppt‘t. o ‘ 307.1958 . » - . . : ) .-
Age : - 47 Yrss . ..
Pay . . 28,515/~ Pokie .
. Geita's wexning 28 administereds A ’
\ - ) see ' .
on 28.4.83 ot about 10.00 hrs. obrl Liukh Ram Shar: 10, ST .)JK/POTI
cane to Istt. Seci. oand put timing under his ‘sign-ture in the
atteadence re"lsterx waere his s:.uxmture is clreedy exz.stw.m for
27.4.83 ir my presence. :
\; . ‘ i ‘
o q.g.“-néh ) ( IL.2.Oherna ) (" 6.6.3anyal} { Gyan Singh )
ﬂ \ I, C. (uStt) cpoo ) . . DO, v . B.0,
¢ | " uuostio.l bv_ sne Bnguiry O_fi}‘g_g;_ X ' C.

Lell0.1 On 28.4.'€3 wvhet ere your dutics in J8ts. dection 7 -

mge I wap vorking n Lobour sstt. declings .m, h verification of service.
Book, increrment, D oginst Ulosg IV C < artizon stoff cte.

#3002 w08 atirteicree, security ond up=koeping of sitord.nce rejister -
cf C¢l. TII gteff for “be nericad . pml &y 83 undor your Su .~

. vision if nou in whied wey you o ghow the releviiey in oxdut to
; . link Zoeidonce o7 tcupering atte:derce register vy Lhri Lzn don
) Sropmn for 2744003 S |

S s, M;Ln'bo_..”_lc 21 % ucrcgcncc Qegister g mot in ny previ 780 ﬁ°-' o3
Csccurity ¢ thre tttendonee ig corecen St is ny Guly e goc Lt boing
© nonenber (D neesommel Binnch. Unt28.4.83 1 4 L, gec g ny Suso _*cc,wt
P ot abous 1‘;.00 rrse ond the sw,f of Prss Clerk is jusy >dj"c.,t
R tc the lorve cl. ord, in-the nonl tine Lhwi Loukh st I S 3_‘,-1/
a 20T cpveared t-ure ong Squ"tOd to ool v the zeyiste, E cm;w.m,d
' cerslenen whiod cre gou doirg ot 10,00 has. in tho cticnde
re igtir nd whee h you been uptil now. wle 1°cpl:1.c>d I :tt cnded
office 01 27.4.8% ¢t 2bo-t 10.00 hrs, =~ad 1b-_i_,otte*1 to put
tire troreon, rs suc}* I o putbing 4¥e crrivil 4ine in the
otteanderce rocister below ny sicnoture on 27.4.8% to whid I
pexrconally *utncssed ond - after that Sihrd L.L{ou,-\.,rmn Left the
office. o a
W03 Did whri iukh dom Lherm seek Ghe pe:r:mlssn.on of Leave Clexk
concern fer nutting, 4reé tine under hig si. coture sitece you were
sivting ndjocent to the lenve clark ?

A Ans, ari LHukh Qon Shorms enguired fronm me if he con pdo tine for fis
lote errivel nyself replicd %here is no horn you rove cone late o
- ‘ it is your duty to nut.your tinme foar which ke Wud been lote from X
ot your scicdule time of atter ding office. Hor vever tho leave clerk "6 i
' wns not :‘.V'ﬁilable.ﬁhore. : ' :

_ V4, Uince lenve clerk wes Aot avoileble it wes ~bout 10,00 hrs, on

28.4.83, row-did Chri Lukh iom Shorme ge the atterndonce register
cond how @38 ke put time wivhoii rettin he pormission from C3/3
sr ~ny. other relevunt stoff. ue"pl"}.g in vn.ew the security is onpe

-\ the cessentigl dutlos ? - . ' ,
al , ' . : T vesl/=

e




) Q-LIE,QSO

-nor it is in'practice sinco lomy, 4ot enployees norking their

2 ) : ' S
The Legigter o teondence was lying 2t table ¢f Leoawve clerk §\§i>
&8 wswel us ner prictice thre czployees arc duty bound o mt
the tire of gig opure in cuse ho is lato wienevor the cross is mgde
on {he avtendence register genernlly enployec cttendirns; office -
late afte : narking crcss on the attedenco resister put their
sime.ure wish tine as well. Thore is mo standing inesturctions

attendence o the cross goel pernission from weonicr s bord ‘nate/
officers as it will form = oue in the office and in ke course

of getting permissio: %0 sign in the otterdence register ofter
cress will fnke hottrs togsther ond will be pere wvestose of

tine. dewever it is nue-l dut, of ecch ecployee to put t nme
whenevir they ure late d the sope proctice s in prnctice
vithout c.icessicn of cross. -

Con yeu rive ony similar example in whic.. wn enployee who hogs -
nttended the office late(cfter 10.00 hrs. or abuut ot 10,00 nrg,
who s nut time wnder Ms signatures wile sisning ths attended
re_ister ? . - : '

At this moment since I on 1ot tio leove ®BrX: clerk I c-n not oucte

vite exunples however it con be scen fron the cttondence register
of .April's3.

[

( Roiodinsh ) ( BResham: ) ( €.G.Lanyal ) | Gyon oingh )
I-I.C'( lSt.:) C.O. ' . DI:II. . B.O.
{'
, 5 ! -s
b e »



cat of il dm hooL, one D0/ =07, b e e
_“/‘L J.f) Jlven v the reon of J04/porii o 16.10.35.
’ . LN N )
0% o motv. 15.1.54 . . ’
) ,,["" 56.1/2 YrS.
L . ' 1c. 760/-

Goina '8 mzmi-r w8 Ol dBstcccd,
) . 40 . 4
. N -
I nroecdeded 4o duty .0 22.4.3%5 te Ll Zor e a ¥y 23.4.8%
in cowteetioL wdth d.livory of mo.d.vc sheet.e I ooenled muot
S 2444683 Dol swndny ~nd v Col, i 25 « 26.4.85 ~% 13,
“whus I joirea by :fice n 27.4.03 in luee houtg ot aloub
1\/.00 u--uo ‘

I us "rdyrb by SUGL Ltrdoiirhoecsh ~rm8od, tﬁ el up e
L3 Y@ whicie e Gcliveries of onle deetic wmo %o be nndc
Ahe ol s ﬂsk:d ~e s b vhy T ono lose, dmodin uul‘
shoree £tcr 2 weld U0 weUeae 1.2, the nl cu r.i nyoWoni.
Crlorgy -tely the sipme dvy rdd o rde by . /uud 150 ¢f
' °f el setc nert Cping te Jle Jocsi toe A divery
Sl o) DLy ress d J’.".L._u tiis shrprice poid -
L goe 1ot nenuditned bove ged d :sékrw'r’l""sou S
Oole Y oed writh ny romd wer. W &l o ed v*"‘ Toge
wd rftee outilyg c_ the delivi gy ruclks fren Polede Ynbd cien
vere tadeccied T ocheckiig wy  ww/IX0 I lofy trhe sffice .
in she wvening. fe roxl 4wy ise. on 28.4.8% vien C Aserdad
¢ Mlice oousuwe l Inodine ond carz oo mow Tl L cose tng boon
re istercd by he wweU/LG of o d:liveey of uel scis fer
vikich the rzld v.s Cu. ducved by nit n.27.1,83. e ¢l oy
fricle vd 'rcll risihene by yeee of ‘i of Lis erse of
27.4.83 .sked rc 1:0 vecord the netnl Yinin. of ny crvivel
on 27.4.63 in e ~ttendenice re;istor ‘g cuch I »eumdod the
tining iz "the ,.o;,J.stc.L below ny el_nooure of 2/.4.u Tle
1 close my su.tcient .n ny o, ccord.
. * -

L

-
'\"

f J\. .L!_\O
- .
i

' - . ’

( cellesiirma ( GeGeSwyel ) ( Gyon Singh )
C.0. . Deide 2.0,

cuestion by the S-guirs Cfficer 1= - ,

«:rlic  to 27.4,83, hrve ycu put e tise under your si_ntiure
vheev z, y2. atterded ul.e cffice Iante ? .

a8 for ng I vemember, I hove :.ot ctteded ¥ dorss Senot’ 1re

3eside <tleovea of 27. 4.83, ve you nut tine wder your siguncture
in the attendonce rogister t11l =ow, Plecse cuoie te ocensoion
2~ 9 P
Ll ol <
, \
48 for ~g I rerepber I wever niitended cifice lote, thus
T2 ute N0 ceensgiln for putving the tiue undir my sigiviiures.

-t

» <. Y



Jeice 3 How did yow ccne know it o merson wio coaes 1S 'okoulu ~ul
the et 0l time of nrriv:l uﬁdcr his siginture in the “uiend“ s
¢ register wiaile signaing ?

-

ANS o pince I atte;dcd cffice ot cbout 10,00 hes. on 27.4.83 ond dd v
find sy ercss ogoinst wy none in tae wiienderce rcg;suer I

N sinply signed without time on 27.4.83 but h-ve »ut the time on
) . 28.:.83. . N
o104 4. . .no mermitted you frr -utting tnc t'ne u:dﬂr yeouws gigsnature
. Z2ur 27.4.33 7
LS I did rot see perni.sicon ¢f cny sinif coneern. I nuv the time in
o presence of shri l.4.uingh ~%o is res pongible. nGrSO“ of s8tt.
2 Yecticn .8 well -s o Br. Jecty. of - He . mised Unien.
, _

Q.¥3.5 fron whick dute your suspension period hed storted ?

‘nse It is fron 2.5. 89. '
Leiide 6 .hnt dd you howve to suy obo t your pregence in. usti., uCCu"Oh
~% <bout 5,00 hys on 2.5.83 vhich weos vitnessed by Jri Gy~ vd.
Locn & Szi Mhushiali Rom reon nccu:dlng 50  theon you wer Dound
duing seie whing with She pioers nedx stcel-“lni:uh ?

nse - I Luwe not atve dcd ) floo en 2, 7 33 the ouesu-vn'of'my preseIce
gtitoed by Jri ¢y Ed. G msholi hon. . “"ever durwn ny sugnendt’
on period 1 n“ve ovcr ctte ded office I lwve reocurdcd she oo
ot e Aed Sfercs Gete in the mepgpister uciitiing a uzcro. -

.

Leancel It is te pruotjcn of putving the i e under i sipcetuxs

- Der nstndf o eoces lode wwea he sigme e oEUend lel o Aotor
iy af Jep. v ocr A oy otter, Linot 7

'?‘“ S fu2 w8 Wie or etice 16 ¢ ceorn, Lotowe uthing ooy dud
oonr oese oubding of tho Lire on 276403 w3 ipsy ~ceogi
- 3 - , - .

( CeRechesne oo o ewe oyl ) R | G"ﬁﬂ sivgh ) '
. C.O. - Q)ta{l ’ « .._loO. :
| -
\ - (O .
. < =3?
) -y



.

w}(,

- ) - ’ 1 10 &5
atatercnt of whri .wg dshon driver ALV J)epot glven in tLe P\g
rcon of ACOS/Denot on 17.10.85.

Date of Apptt.. - 15.5.56
. e - 507rs.,
Y Pay - B 464/-P.1L
Geile's wo.rnixig admnistered.
- On 30.4.E3 I was vorking os wriver in Alonmba gh Depot cnd I kad
n oxchange §f views with Shri hahesh Peosad memxrding PCI cise
of 27.4.85, ner I hd any t:lk with hin reloting to Shri lukh
> Run Bhaxpt the then DUE/PCH-L.V.
,(L (Rem aishan) (GG, .nnyal) (ieelleS ‘Mm;) (Gyan Singh)
‘ < DI‘.LV(‘I‘ ‘h:V/.l)e'nOu. D.II. Cuoo ‘_1}00
goegtion by dhe pneniny Officazn, .
: "‘ lﬂ.«c
3.170.1. Since you have sn.d thot you dld V6. ..zl“k cay thing con the
- issve reliting to Shri Fukh . harm to Shri halosh Prasad
aC0C, plecse tell o Lhow m*ly ve, *son you nmet on 30 4.83 Lz.::.d
vhot did :1ou 421k obout, w th vehicle ycu crow cnd the otk
.mve_‘vn’c ? , o
ANS. So for remember I drove Veliicle ol 9‘;’81 G mnd the cleamcr
‘ w8 ahri ohyan onth or wori Ickh L 3. I do not rem.mbuer i@
perscng Vhimel met. The mowenents of vthe day cw tlso 0%
be given as 1 do not remcmbrr. N
Leli0.2, Did you mued Lhwi nukh atem sharmt botween 27.4.83 and 2/5/83

’>'.f Sy

-~

JesiCe e

28

(’OITOQ 4-

18

Q.o. B

( Ram Bi

‘T hove not ret Shri laukh dom Shorac.

wnd if so vhat discussica you hnd with him ?

3

hat ig the incidert ¢of 27.4.83 iz wixich the aome of Jhrd.

Laxh e Worma Sre DIN hes boen assoictofed withkh o ‘

It v 2s hesred by ne v =t some tnucks. hnve been crught in t"ﬁ
AV Stires Depot which wos caxmeying dly. laterial un(ut or Lge
didly. koot of the time I wos woitine Dy. CO3 Shri ionchar ulndl
on 27.4.83,

id you uced u‘mr:. Liahesh Preasad .CO03 from 27.4.8) t0 2.5.83
ard if so whht did you talk ubo t ?

30 far I renember I saw Snri Liahesh Prosod ACOS on 27 4.83
but I do n~t rermbuer vhether I hove met hin or I have uwoken
hin in the vehicle vhich I drive from 27.4.83 to 2.5.83.

A case regarding ‘empering of . tterdence Register by "Shri
Lukh Rem Sherns or. LOE/LKO has token place in Alambagh Depot

in Ystt., Cec. on 2.5.83 mx hove you hecrd, if so w.at do you k

know ?

. ~

sken ) ( G. G.m:nyul ) {(L.R.tChorm) (Gyan Singh )

Dl‘iver/ﬁﬂlv . DoH C.Oo hd .u-o

]

Lot

L
%

;
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Ans. I have rot heacrd,

welios6 Con you %ell in what capacity obri Hulh Rom hermo wos
. working and at which ploce in %he veriod from 274483 %¢ 2,5.5

Mins. I do not know.

( Rom Kishon ) § G.G.Samyol ) ( M.R.Shorna ) ( Gan Sinéh
Driver/;‘.mv-Dcppt D.d. ‘ ’ - C.0° , w04
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'f_xacts orcugkt cut from the Prcsecutior w:taesses durlng th
uncairy. . . _ - ‘. : '

iHtuesses were exnlisted for nrcv1ng the dhargas araingt Srd m.R..

- astonishing feature of this enquiry pfoceedings is_non-productien
of Sri 3.P.3inho O05/dett./a9V dvring the course of entire enqulxy

" the defempe from legitimate right of cross examinetion from stch |
ah important prosecuticn witness on whose initintive rest of the

. to submit their writien statements on 2.5.83 which can be

: ‘exﬁmlLatlon by the Defence. - b

Jyp o

-

D F HC 1ro 3 IR THY CAW 0F BRI zumm 01 SHANMA TS 98I un...Uqu/P@H

Oy WORKING 45 SR. DSE/DSL/CB/LEO conducted by ACOS/D/ AV as
Inquiry O :flcer in terms of SF«S Nom/S/518 of 10. 6‘.83¢ ?{@O

‘..‘

har"eo as per Annexure 'T* of the abeve homordndnm :3

Srd hukhra.m Shama, Sr. DoK/J:’O&/AHV wes charged v:;.de 15 emorandum

"No¢h/&/518 of 10.6.83 for his mis-conduct and termpering with'

official record in .se far as he~come .in istt. sécs before openimg

" of Office 1.8, 9 hrs. en 2.5.83 and epened the Almirah of Leave

Clerk witk ulterior motive by adopting unauthorlzed means and
termpered with record. He put the time ox" 2.5,83 below his

‘signature of 27.4.83 in attendence registcr of Sub Staff dcpet of

‘Aprili983 whitch wes without time, the fact was noticed by
Leave Clerk uub ond ckecked by ACOQ(IiI) on 3044483,

f2) Relind upon documents as per Annexure IV of the above memerandum

 The first -and fereamest d@cument iee. the A tteﬁdence Register./ef

Sub-depet staff for April 1983 shown at $ L.Ho.1 of the & rnexure

IV coeuld not be preduced by the I.0. during the E nquiry preceeding

which starfed from 27.11.84 upto its' conclusion on 17.10.85

- inspite of repeated requests by the Defence Helper as well as

delinguent staff i.e. Sri H.R.S Yorma . This Register wihich is

 congidered to be the.most vital dnd impertant record by the
‘administrotion and .on tke basis of alleged ‘inserting of timings

in the Register in question by Sri Hukhram Shorms 1n1t1atian
ef this DAR case apgpindt him hag resulted, lest its! 1mnortance
ond -significance to such an extant that the prosecution. _
failed to presexrve it . and could not produce it 2ither during

* .the course iof eXamination of relied upon documents by defence
. or during the course of entire erqulvy prOCOedlnﬁS vhmch lasted

above 1 "eqr

3) - Tue c¢.rge°'A"~ nek Gr e R.8he rﬁﬁ, nave been ba sed only

on ulls official dccument ord the nposectuicn have foiled to
preser. ve or provide this dccument during the entirc enquiry
proceedings, which can well be taken as o delibercive. <. ...pt
or- the. part of the Prosecution %o canccul -the pctucl ;acts and
crcuulng doupt sbout the: genufneso of the hQIQuS 1a belled
against url Nukh Rem shovpmos - 00 - 0 - : ; \

L

+

4s- per Amexure 'IIi'"of the saié Lémaf ndﬁm a llst of 6 P"osecutl
whorna vhich included Sri S.P.8inha the then 03/EStt. Lec. on

whose note ot 31Li6.4 of the Bnquiry case the liemeramdum in -
Questio n was issued to Sri H.ReS harme by the Rly. Adun. The mes

proceedlnns which leosted for chbout & year,. there~by depriving »

other withesses excepi Sri lahésh Pd.sC08(III) have been forced -

verilied from the replies of all the witnesses. duxmnw tbelr cres'

£2 .
+

R

.';;;12'.ﬁ Q L



+“in this case has g%c?, Foho ,

“on this page testifying % 2Cu8 : b 5
lgﬁe Estt? Gec. record on 2,5.83 in the capacity of ACO”/B/AﬁY/ﬂ/AI
K4/ da !

h‘; j {i gl B D_a . f/‘t.4:..‘. .- .’EQé&ﬂk;;§ _

Thoureugh exsmination of Pag
0S/Estt/4V) which has been ghowm as re

T AL

é 4 of the Enggiry Case (noting'gf '
o a8 Telied upon documents will

v - . M . .. »
- S $m 2 =

: novm -as - N o 1.0

faet that ACOS/D who has been nominated as Lebs
os srded Mg evidence in- the shapezeﬁ a moting
: foots . of disturbed cenditior ef

alsc reveal -2

" and in the face of his wrktten remarks below the noting ef O

. The charges levelled against 3ri Mukh Ran sharma for his mis~
R . ' P T os .z ; i )
. corduct and termpering with officidd recomxd entering into &stt.

- ari E.Resharma in the office before 9.00 his. en 2.5.83 and alse

. whether 3ri M.ReShorma waos writting ken ony of the papers. The.

- Pyo.maj or foctors which needs menticning ot this stage by Defd

i) That on 1.,5.83, as per evidende of Sri Munni Lal As/Egﬁ

 kas also failed to reconcile his stotémenti 55 ] ‘
s one Taet piod o recon - his. s em?n in rgnpect,gf.allg
ninas et e.glg;:fL Qf_the’Leave-CLe;k:f?s found disbuteg

. Qo

- TYequested the Cempetent Authority for cheknging

- or motive by adopting wenthorized means was based on the report &
. of two Clsss IV stoff viz. Sri Kbuskeli Rom Peon and Hri Gaya Pd

- during ur after opening of Office on '2.5.83.

' ig 20.3.83% i.es hardly of cne month, prior .to this alleged incid

~depot to remember the.nomes of Depot staff or recognize such |
. persons by their names in ‘such a-shoprt span of service untill
-and unless he is not prompted by some one 4@ specifically = |

CL.IV syaff'and”the Almirah in quéstion wos opened by him om
1.5.83(Sunday) alengwitk other 4 Almirahs of the Estt.Sec. i
‘reply to Q.H0.4 of Defence Counsel.The said Almirak could hax

“of Dett.Sec.d to cover up their migickes they played -this
. tried to in : Y piay his &

"ii) Ui Mani Lol f8/dstt.in hi's reply te Qi.No.2 of the Dd

i 3in] i i o1 ¢ ' dts letter
17 (Syi.S.P.9inha) the very intention of Rly. Board's ver
§29E8—60/06Aﬁ,dt¢ 15.%.61,is totally defeated. Th;s'letter c¢learli
indicatéd,thaw'unisinterested-Official-?0 be'appg}nte&:qg

Inquiry Officer in the interest of Justice and Foix Pl@y,~Th?’ ‘
Officer who hold the enquiry should n%ﬁibe susgegﬁed_gzrin%tpfizo
in the a", Spi Mukhram Shormo the delinguent Liye - ant al;
in the case". Syi Nukhro ar 10 wide His
spplications d%. 30:8.83, 9.32;83,w12-4.84 a3d 29;1.84,.fgr_
changing o biased Officer from holding th}s’bnquxpylbut his .
requoats were turmed down vide letter No.B/8/518 of 14.8.84 and
thus the wery spirit of Rlyi-Boards‘letter_mentloned3abcve.has ,

been violated and iguered. . S S

Sec. on 2.%.8% by opening the 4 lnirah of Teave Olerk with ulteri

‘Peon, But during tke course of enguiry Sri Khushali 2am peon -
g Prosecution Witness has categorically deried obout presente ©

stoted thot he hos nut seen Sri Goya Pd. Feen of usth. sec. .

The other eye~vitness i.e. Sri, Goya,Fd.P eon who happens %o be-;
peon aticched to Sstt., Sceetn 2.5.83 and. whose dote of appeintmy

hasstated that he has seen Sri M.ReShorma necr the Almirah of
Teuve Clerk hondling with the documents, but ke could not Bay.

genuineness and the very bonafide of his etatement becomes very
doubtful in the foce of the fact that it is proactically not
possible Tor ¢ persén having put or only d meunths' service in

-

menticn the ncme 0f ¢ Persone. : -
R : . . - oM

must not -escepe notice of the Inquiry Officer at the time of
pronouncing his verdit in this case, wiich arc as under i-

the Hstt.Scc.Staff were booked. for preparstion of Musier Roll

beén»left.open-pn‘1.5;83*bj Sri-liunni Lol AS/sstt. op theiP#

-

plicate Sri M.R.Sharne who was alréady under susp)
on th&t day. . ‘ S o | Rahteat A h

%l
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as e hog failed to mention -this fact in hi¢ fiFst report of 2.5.85

- which ke submitted to 05/D8%t.on his initiation.Sri Humni  Lal

. in reply te Q.¥0.8 by the Deferce:has clecrly stated that he

- k=XEEBXY arrived in lstt.Sec.after the arrival of 0u/istt.on 2.5.83
cand . in reply to Gulo.9 he bhas 2ldo nccevted of the possibility ef

opening of the Almirah in question by 05/kstt, who' arrived earlier
y .

.. 10 him.The hollowness of the evidence of Sri lunni Lol AS/ustt,
- becume more gloring from his reply %6 Q.No.1 of 1.0, in which he.

has stoted clearly thet Attendence Register old (anril & Liay'83)
were in disturbed condition., The .oveilobility of [zy'83 attendance

. Register in‘the~AImirah{in'question'in'the’morning'df 25483 is
- nat at . all possibie ot 9.15 hrs. as i% is lying witk DSK/I for

signatures of-the.attending depot:subStaff. .

-

The bonafide of statement of wurd Funni Lol AS/isth.Becomes: very

,doubtful from his . very stotement recorded on 5.8.85 before 1.0, .
~ where~in-he hos gtated that he wos worcking in usbt. ‘Jec.for the
1ast approx. 30. yeors in. @fferent places of Dstt.Sec.vhich can

well be verified from his S.Rs -

v

The keave Clerk Gri d.d.diclviya who wos: actually the Custodian of

“the Alnirok in question in ‘robly t0 G.Hoel of the Defence. ha

_clearly‘§§gtcd,£hat_%he Current Register of L thendence is no%-
kept in Usti. lec.odlnirch, maother i 18 kept in the sdmirch oF ben/
I, Sxi Holviye o was custodion-of the Alnirsh in yuei Lon

7. clearly stoted thot the dlmiseh ig cloged and opened by the

Peon of Istt. Ucce cvery doy in reply to Gekc. OFf Uoferceslhus ih

- changes cf-its' keeping open sftor Sundny tork on 1+45.85 by peon
-.con 0ot be ruled cuts Inreply to 2.0e6 of Lefence Sri Halviya

4 4

‘hos cleerly stated that ke found the Mmirch in question in

undisturbed condition amd he thus madc no compidint in this
respect. Sri lalviyn in reply toQ.No. 2 of the I.0.has alac
categorically refued & reBused to accept any nature of tampering.
Ori Holviya Leave Clevrk in reply to-Qu%0.4 by 1,0, has clearly

o stoted thet-he can not say whether .the time was mehfioned on .

27.4.83 or ofter by Sri HeReShormas -

N

- In %he face of zbove facts and evidences it is® clear' thut charges

of “opening of IsttetSec.beave Alrirch on 2.5.83'at'9.001hrs;,by.v
Sri H,R.Skare with flterior metive by adopting wnauthorized mezns

. ond tempring with 4he record becomes unfounded and doubtful, as

.~ there is no eyc witness who Ffound Sri H.R.Skorma opening the
o Almirckh of Lecve €lerk. or putting any thing in ony record in writin,

. The Prinmoxy chargé labolled Agrinst Sri H.R.Shomm is thot ho put

the time on 2.5.83 below kis sigicture of 27.3.8% in -Attendence

‘Register of Sub Staff Depot of Lpril1983 whick -was without +time

and the foet wes noticed by Ieave Cleérk Sub and checksd by -3COS(IIL
on 30¢4.83. Lo far as Leafe Clerk is ‘cancerned, Sri Halviya in

creply to T.000.8 of tle Defence has .clearly stoted that to -

Lstoblisk this fo.t hq should be provided with the at tendence reg-
ister of April'83fcr Depot -DSus and Sub Staff, but the, I.0, wes
helpless t0 nake this register available %o testify the genuiness
of the.chaxges labelled against Sri I.R.5karma. Thus in - absence of

- tkig document/relief uwpmn record ‘the bonafide of the nllegations

remcined in doubt and-could not be Substahtiated with'documentary"'

-evidence, -

L s . € ¢ N -

'\7'} <C€’t ! ." ‘bf'.'?" ‘ﬁ,/—
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As far as eviderce of GI.‘:L Yizhesh Pd. ACOu(Il’I)’ now retired | -
.is concerned relcoting to the fact that on 30.4.8% when
“he checked the said a‘c endence register to verify whether there
exigted signaturc of Bri IL.R.Shama for 27.4.83%, the statenent
- . node by Sri linhesh Pd. ACOS(ITII) on 27.11. 84 before the Inquiry
p Of;f:‘lcer gives altogether a dif ferent story wiich prempted him to
check the said register on 30.4.83. Sri lahesh Pd. HCOS(THI) ‘
stated that as becawse Sri Rem srighon Driver informed him om
30.4. 83 thot Sri H.R.Sharme could not be involved in the' .
POH Scrop Yard case as he did not sign over the u'tuepden.ce
o register on 27.4.83, the ACCS(III) to satisfy ks curicicsity .-
o called for the atiendence reg:.ster ard found thot there hod been
., the signature "of Sri M.R.Chormé on the attendence. register & at
\). . thot ‘time there was no timings noted below his signoture. The
_ bonnfide & genuineness cf Sri IHakesh Pd. ﬁCOS(II,LY’S evidence
J\ ~ becomes doubtful 28 Mg very inijiation of checking the regigter
_in questior sterted from the time Sri Rem Krishen Dr:, ver informed
S+ “him thot Sui Mukh Rem Shirme could not be invelved in the PCH.
” Case of 27.4.83 a8 ie avu oigred on the At’tendencc Register '
- on 2744483, thus it con well be token thot Sri Mahesh Pd, ACO! /III
wvonted to implicate Sri M.R.Sh:wme in the POH Cose. The stoteirent
of Sri Iahesh Pd. ACOo(III) and f;‘z:e ‘réplies to .No.1 tc 8 of
the decfence 1f ,_,une trrougk very carefully it will cle¥wly
indicate thot Sri Hohesh PA, ony how tried to esuoblish that he
checked the attendcnce register on 30.4.83 but he foiled %o -
preduce any docupenticy.: evn,dence by vhich 1t con be.testified {hat
. ke actually ckecxed fthe rega.s ter on ,O 4.83%. In xeply TO ell0.8
, ) " . of the defonce &ri Fishesh Pd. AC03(III) admitted that he ormitted -
£ mentioning the nzzf of $ri Rem Kriskhan Driver cn whose ini tistive
he.checked the ottendence rdgister on 30.4.83 in.his note of ’
- 2.5.83, which lecads to believe thet it is an after thought to B
implicate Sri. K .R.bhurm‘.. on ‘tke part of t&GOS(IH) by hook & crook. .

>"“ ’T‘e bm_ng ou’c the qctual fC cts ‘.,nd to testif ’che cormetnes..
S of %% ‘evidence of Sri Haohcsh Pd. &GOS (III%r wri Rem Krishan
- Driver was called for giving his evidence & from his. s»auement
‘ & repl:n.es to. Nuestions by the L,0. it becomd® very cleor ‘
“that Sri Mahesh Pd. »LCO&(III) hrs falseky meationed I}J.s,name. ‘
in his stalement to justify his s0 called cbecking’ of the ~ -
‘Atterdence Register on 30.4.83. Rather it appears o 'be .very
rldn.culeus that an officer mokes a drlvcr as. his adviger & guide.

Sri R.Z.Singh/HC/istt, Secs cnd the Br.Secret tary of a recogaised -
C o Unlm hes . cleaxly-stated that Sri M.RoSharme has put -dewn ,
- )L X the {iminge belovw hig signature of 27.4.83% in. the A ttenderce
Sl _‘Re i.ster on 28.4.83 in his presence.” Sri R.E.S8ingh amost '
_ -rec'"oec‘h cble person & a fesnonsiole Bupervisor of Bstt. Sec. :
. has” very cleorly replicd « 11 the questions of the I.0. which may
kmdly be kept .in view ot ’che “hjme of nronouncmgr the Judﬁemen’c
s . in uhlS CASE. : - ) -

. Sri’ ﬂukhrm Sharma fn«L:Ls utatemm hms clearly :mdlcated
* the circurstances under which he put the time cn 28. 4.83 unde.,. i
oa;bnﬁture of 2’7. n83 in blﬂe At’(;endeace Re&swr.

-
RN Jq

SR es5/-
o SR
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Befcre I conclude I would certuinly poict out here thut the |

charges lebelled = minst ori Mukk iop okorma 7 ¢ tormpering with
Offici~l record i.z. the uattendencs dcigster of .iprili 933

becomes.me:gﬁ:mﬂﬁss ond unfounded when thet very logister .
could not be' preserved by i Adm nistrutich cr it cculd be
. produccd by the Inguiry Officer during the course of en.irc

newdlry nroceedings to testify the cetial fuots beyond doubt ~nd
Tereby the prosecuticn has.totolly Tuiled %o nrove these

nerges beyond doubt. The prim ry ccasider. tion ihoo 1ore,
‘should be puged »m wetunl fuets rel. ted v th docimontory -
evidonces &l or2l evidonces 8 well s Sidins a..d losses »f +the
delinguent stoff and the :dmiristreii-on s well in this case.

-

1 Deted ¢ 31/10/1985, - Jefeace Jd.lper.
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g where 1% is inteudad that t £1tness, of‘ the Railway i
#or mepvomotion or realorstion: ‘3’0 his original nos*tﬂqn
< consifsra orly after a spxeificd verfol). g%/,
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Dy Dt FERE
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(THROUGH: ___ Rztery Amm @/Q» e
1 have carzfully rons“u red your e pwsentation (lated “’1‘ o Q’b -
o N . )
An re iy to the Mcmnrarz’um MM%@—NMG NOo Lf] S ,l ‘8 o
dated»’l” (5 85 I do ot fJnd you asentatjon to be o

e .

sotiafacuory dus to the fuhomn; re,‘*SoIns:’%\—ia _anidh

ke M b AT \@.QL_ \:’.j sl w\‘t\« 4\1,\:

SR

A -
C’C..;:_.Q\/U:;,.LQMV 3

T, therspl ( Y —~hold you . ?mh:y ot‘ tl bhame(s) viz.@r\-e\mkn« —hwc\ e
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)> i Tavellad p‘g—ﬂmt vou and have 4 scid=d te imoosz upon you the
aunzity of reduction to.a lower post/g-pﬁérc/—sew{—“a Yon arz,
: : of "DQAUJH o

L.

,t.‘nemfore, ducad to the lower nost/ .
in the scale of ¥ STE 750 () G- &nd—%“*‘-}rwwuj
)‘*1 l -

VA oo t«anv—m —‘r Fho- H—&y“ﬁ W‘T‘U’TIW"_"—‘—““—“Q‘”’S — .
m-cw— ‘a.:._fm_om-th o -dase—of-the -—o1d erhto«—be-—rest—orl-d-tﬂhe“h tehet™

put:*t/—“—'ﬂu €2 /SC ryd-eu—of—o- ‘-M = ; T u +he Sﬁ’r’rjn%' of L,'mo'
wiz h/ﬁm—%ﬁ@ﬁ postpooni ng fufure jncr ’ments. P ;: I o e
/ 1 \/ ) o LA .
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t "“. . . ) i I‘ ) L) "";‘ }JIQOVid —;d 0- N
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EOR_EBJIak ATTORLION U8 DRRL KALY SHATTER, CQ«
® Q
%o, R P(

Thn ly. Centreller +8 Sterem
K.¥*'J. Alapksgh Lueinew.

N Shi- A apnlicatien hy Hukh Ram  Sharme fop revisimg &
penoing fresk order em am ircexu.sr puaishnant
srdox Ne. R/O/%1B dt. 11,11.0y,

Rett~Yeur pusinbment arder Ne.R/8/518 dt, 11.11.85 2a
refecence te wy Iat repiy 4%, 17.6.8% ineenncet’ion
Witk your deas andum He. B/3/518 dv. 10.6.8%,

" ) vc.t &Po .
~. 5 SR RBOUADAR RS 4D
A Esspected 3ir,
{ Recyestfully and humdle sudbmisgienm I beg to subait thet

x ' punishaent ecder wnder mbeve rsferemce has doea pussad .y yeuwr

d::me honeur reducimg me te Lewer Grade permanontly | dtheut
eaoidering the cezplete fast and figures and relevant roserds

of ths enquiry mrecmedings, alse representation sudbaitted by

N the appliosnt dt. 17.6.8% en yovr Memeramdum Ne. B/5/51% dt,
10.6.83 Perm 8PS prisr to inltiation of D & AR preeeediag and -
ke final defeoxco statemont dt. 31.10.85 gutmittied by the applicamt -
after £imalisation/oenplotion of the D & AR precesuing eeuld ’

2ind ne plage im your ecasideratien of the Judgnext as sush
) agrlsved vide yeur adove rumishment erder whiok ig irrezul ar

- unfounded snd umwarrasted. I wish te lay dewn a fow lines 7 or !
]

Jour Jyapathetic and receamsiderastiem of whele ®ass ard passing the ,
faveixrndles ardors ea the subjcot, ’

f. I vae pus under suspemeien on 30.4.83 im sale Rwkfk
delivery case dt. 27.4.83 and was met expacted te visd ¢ 1
1 A ‘ Qy. 003 office for attemdaxce ete. ‘
. 2, Exoept I missed in hurry te put dewm my arzival time
in the attendance register dt. 27.4.u3 and 1 felt ay
duty te put the time I attenrded im the office en 28.4.0%
ia precerse of Suri, R K. 9imgh fead Clerk Estt. ;
Scotien ard ethers in geed foith witheut eay irtemtiem !
te dofraud the adoimisg$ration. Taexe ia me evidemce oa
recerde thnt the applicant vigited the Ly. COS5 effise
b on & after 28.4.035 with aay alterier metive fer

u/LA 3¥ s signing fo attendanae regioter upte 50.4.8% vhich was i¥
Howd—" o required us per esistin; rules and I adhered te it. -
S Fade §ne Tho questiem for epeming the Almirah with alterier
- *‘\\ Pt QJ‘/B“"J") metive dees net arice as iey of the Alziveh war wisk
Hry At Sari 3.P. Sinha O.3. Zstt. Seotisn xtwk vYaloh u.y 9
: (/) sesn frem the rdserds ef tho emquiry. Or xoceipt ef
j}" .~ Buspenaien erder oa 50.4.83 at clssing heurs{bhelug

-5  Saturday) I waa mever axpected er called te whisit
€ .
V[ Dy. C.0.8. effice fer attenaance nor I visiled l=iler em.

J. Due te alverse vlaining by semc iaterested vevgen I was
eonpelled tu froe fulme cunma. In this ouss Shrd bade.a ‘
3 Pd, ACOY(Ketd.) bamekensly brau-ht is figures that uhs 1
s a3slicant zanipulated the cLitendance rogipter with as e
wlterior metive ou 02.5.83. -
4, The ntateuent of ACUS~-IIIL Hiri Maheuh Fde is wall
esntradicated by Shrli Ram . ir%na D2iver wzmi %acevment

-
‘q‘b‘?




P B8

h feem the recerds of the enguiry. | |
i &, There hed been alresdy ¢ maxy eerespendaice Sade Wy the :
P »x"’ appliesnt whioh establisk that Shri dysa Siagh has ne geed -
T - N term with the appliosnt sad he woa interested te haruming
R the applicant sdroraely, since he is prejudice whish kas
e alrendy besn preved 1n the Teaerds of the smquixy. A part
 fyem ihis Shri Gyam Siagk ACOS(D) AMV has already been satad
" ae yrosseutien witmess dy giviag his netixg im ssfe of
. statement sa vitmessing the eenditien ef Almirak of leave
R elork at page He. 4 iz the main file frem which stdex fer
.Yy . - Chargesheol wam prested te Shri Mahesh P4, Wy kie Influenew
A which is clear timt be has fatrieated this fales casce
© Ty againet the applicant amd Shus Me #ay ast weTk am emquiry .
/\ . gifdcer ag per rules, that is wiy I sgaia aud agaia requestol
- \- " ‘thet Shri Gyem Singh ACUS(D)ANY may met funetiem ar R ,‘
, wquiry $fficer in this ¢ase But ne eensideratien o wy
~ w7 xequest wers dene, resultimg in that enda of justise das
e .. bean fully defeated in thie sase.
i 8. Mest sAtheatie reserds I f.e. She attendaxce registex ia |
. questien was mever preduced fér spmm examisatisn Juring the |
Tt eaurse of an eaquiry intentiimally de the mmquiry effiear -
.. whe has full knewledge that he weuld met be adle te estadlish |
2ot smy slterier metive of the applisant en thefase of reserie
., . .- sud evidenoe, . ‘ : :
P82 e fheze i mething ia the Areeceution that may eextradist the
CEL L statenent of Bhrd R.K. Singh HoOo/Ratt. Sees and te sstablish
: ) . .: . A% ae felt mdeve belng the msn of the respectful eharasier
R aad go;ulaxit; and reepenoidle Hord Clewk fhri Ran Kumar -
U Simgh is un-okallengeable tee, ‘ o
- 8 The very impextant pergsen witaeseing the case Swrl S.P.Sizks |
- 0.5,But%. whe dealt with sase at e maay level vas net sulled |

a9 coa g, s < g W (e B

.
s e

AN @ eress examimatier ia enguiry preceeding as per Surexure~ |
o egn 1L ef the suld menerandum iasued te mo. 3
A 7 ~ Ia the end I may submit that yewr pumishaeat erder 48, |

- §1411.85 bas reference of ny Iot reply dt. 17.6.85 snd kes ne -
\Q - montier ef sll the subgsequent actien and precreding stutersnt !
‘>{W ineludivg my defonce miatement at the endaf the D & AR precolfding
) gnd yeur heneur kave givem the judgpont in thiz ecse whish Jaa
| resulted ir . reat gnp of cemeldorutinn of the impertarnt DoAR

- prececding pnd deprivimpg me frem the ressebils appertiniiy
te defend myself, :

RRAYIR

. fe T em om the vur s .f retiresnt and kesping fm view k

) . ef py B2Y2 years spetless service I hepe that yeur hesewr whll 1

)k, L~ racona der and revipa the capsy and adainister the Jusiiwe Im ay !

e cage, o8 Llnt ny fulure ns well am Lisancinl ieas te my abildven §

. umy ‘net be nerred. ) .

1 shall Beo highly grsatfivl fer this aetien of hinduesy |

w2l oblize. i

Phankins you ix suileipatism. !

' Teux'e ﬁfu(a't&{'mil:f

TN e 02e12-85, (ke Bam SmrSsdY o |

SR DA/ BEL/OBAARC L AT i
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roviows 1 my coco and ihe Fonally of redunetion peroanontally

- I’ vas put under susponsior on. 3041683 vy implicating

<
e

.. SE

LOR PERUCHUAL 4,78 7/

‘01///, , ’ ’ %HQ?
the Addl. Contreller of Sioras, R RN
' Uoxghern Railvay, sarode Houne, NS Sy

Sub ¢ Aﬁm:gl eeainet tho Penalty of veduction %o
lover timo scale by Dy. COU/ANV. A ‘

Ref 3 Dy COL/ALV office order No. 5/97 die 16.4.86 |- .
in connoetio v with the provious renalty noticoy

tgg[nf,x'ilx,- adlagberbeIncimbr,t

 Beesi/3/518 dbs 11,11,85, -

. PP - B T ﬁ;
" Respectad Sir, ' . - o e p%‘

L S

~ ileopsctfly and humble submisgsion X bog to

subnit 3hat I vao euowded Pupiskment to lover &eodeo '

rnatientally by 300 by. CO8/4lV vide notico Ho.5/S 518
Be 11011065 dul on oy . sviov potition the Dye CGS/2MV

To loiey ¢ wa scalo hip bocan meduced to tem-orary for oms
yeur fron the doto of vodginal imposition vize 11,11.65
urfhout the ednaldertng the connlode faet an: figumes epnd -
relevent records of the enquiry vroceeding, alno reprosenw
tation cubnitted by the applicant dte 17.0.83 om. .
acnorandun Hoe E/S/518 dte -10.6483 from 8i~5 prior to °
initintion of DAR prodeding and the finnl defemce statement
dt..31.10.65 pubmitted by thro erplicont after com letion
of the DAR nwoceedin could £ind no nlace in Dg. Co3/AMV
consideration of the judsemont, as such acrived vide '
Dy. COZ/AV nunivh oxder thick is culte Lrregular & -
unrounied and unvarrunt. ' . :
. I vigk t0 lgy down & foy time for your symprthaeticn
und favaurablo oonsiderntion of vhole eeso and essing -
she oxdcr for walve off tho ,un‘chuent at. an early dato.

me in cale delivery cose wrongly on 27.4.83. Althouek ‘
I vas voring in a cuite seperato soction i.e. PuH Hoe.
end I vos not aipected to visit Dy. COS/ANV office for

e " ¥

waiine my actendonco ote, cftor 30.4.83 but I kad boon,
vietimized for making falge attendanco on 2.5,03,

<xcopt I nicced in 'hurry to put down ny lote arrivair :} .

tine In tiw pitondance rogister on 274403 after avelling'
4'doys leuve and I felt my duty to put the time, 80
I ovicnded in the office noxt duy on 28,4463 in predenca .
*f Jlri Reeeldngh, lide Clerk .otthe ooce and others in geod.
iaith without cny clterdor cutive %o dofond the -
adainistyrition, R

ooiczl;H

2 S

g wr ot -

PR

/



e~

-

4n sastion yas mever produeod for o.0n ozaninntion w

' ich
) '?&t;'py ovolosed) amd fhuo I havo hoon deprived £200 ‘the 2

, b #
to2 8 . s éo

[ 4

8ho opriicant vioitcd tho Dye COb/AllV on aftor 20.4.83
ulth ony cdserior notive for cy oignining Zor athvordnnns
ro~iotor upto 30.4.83 vhlch van soquired o3 pc ~
ozlating =ulon und o eAhawod to it. Tno quootion fow
o opdng the almirak of loave oloxk dsh oltenios rotdvwe
Boas not nzieo ac koy of the clmizeh wop bept villa

Ghpd des.84nhr 03/ ntt, doetion vog may b2 grel 200D
tho rocomdn of A cnauiny, on mcgeipt of M oY oanlau
Ooor on Susde85 nl elecinrs hwng (boim; untugs.v) I 128
ROvor 0unuotsd op exlle@ 200 ‘ho v oit Bye COG/TW

‘fhoro 1o nethips und ne ovidoncs in moconlg thal ?(7 O

L a0%ey fom oa*vondin,: nox I . iclécd nton Ce

Je S0 cAvorcy rlaming by soms dntennadcd peolon
% +>3 complotad to fo¢o o Zoloe cnso, In Shit ¢ind

8 B [ohesh Rl L006(200)R0%d.) Daslocoely bmeugit 4n

24rnzes Shot $he conlicont ronipnloted tho astondannn,
reqdoscs vlth oadforion polive on 2eheiJe : '

T Uintorond 0f Shpl Hobosh Pds Z000{2t9.)
{Cory o clnod) A7 1) eoatealicted by ke f-g Hlokoy
dotvon mich it ovidont for 4ho :ozdc 02 $ho coquizye
(cony nneldera) Shet kol Prased fo’lcd to proiuccd R4 I
checting o ort foo eftondenes mplctor o2l bin O Lo

©ofowy Lno Born ryoved dn tho DAR epauipy rzecaciingls

whe-g had born already o nuy cosresnondoncs :
n>lo by “ho arrlicans viieh establiched thet M pd Cyon Jias
Naa mo ~o0d tomn t7dh R gonlicont ord hotumn : .
aptoecnted ¢ hompins hs arlicoat edvevsoly 38 quident
Smea who conlidentiol roport for the yoa 19U2-0D . -
in thich bl Gyan 3ncn croxded tith cdvepce £0p0DN lek
condou vith holding of my fwtuse promotion, ined b7 &9
bdles and jwojudice %0 tho oppiicant and thio foot
Ins even proved in the pocoxds of enguirye. A0 Shrd Gycen
dinch wCuu/ w1V koo plready mou‘nctog oo prosociuion
viinecs by giving hio nothing -n . apo of atoteceald Fala BN
vitpoopins tho corditicn  of almirph of leawo olexh o
Pogo 0. 4 in the nain £ilo. Czom vkiph orGor for )
charge shaeot ues vromoied to Shri .ilahcsh Pds by ‘hio ¢

" {nflucnos omd it io elcer that ko hog fabricated -

shiz Talcs eoco noainecté tho applicent ond tkua bo poy

ot vork an unquiry officor im my case oo ror Tulcoe

tha$ 19 ay I.a aln & pgain roquected that Shed Gyon
Jinch, ACO./AIV mv not Zunction a2 ongui.ry'offim _

in thi: cano nnd applioafdon dt, 3000084, 912083, ,
$2.4084 9.007084mic0p109 onclosed) wao ned condidesod . o
and pofuscd by Dy. COS/AV - ride hig lottem Nos R/G/518

. dt. 14.8.84 rosaliing in that and of Justioo hes Boom .

fully d:fonted in this euste - . R

oot 'authont.id recondg it the attoniones mﬁgm.
uee tho only roifad upon:Aocument Guzing tho ocouzsd of .
onquir¥ intentionally by JShri Gya'n'ﬂip?h En%nix’y 09?&0513“{
o ovidont from hio lettor Ho. E/S/518 d<. 85485 7.
poas-niblo aprertunity to dofond wyeedfe - - . s
' o e N - {J‘ ?. -
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. fhese io nothing ‘m the prosccutiva that mx gny @7,
eontruduot the ntabenont of Shrd ReLeBingh, Hd, clork/
Ratt, Scotion and to establish tho aebove foot belng & -
pan of weopotful churuet g nnd Ixopuluriﬁy snd resroncible

.. pranck lecretury of o racognised Union Shri Han Bnyar _
in unchallengrabls too (copy onclouod), g

Phat vory lm-~ertant nerson wi‘nessing the oaae ‘
ghri welelinhn,! Qevshiott, vho daalt vith cuss ot ~o poy
. 1ove). im0 ack called fer erogs ozamination in enquiry
“neocasd ing a5 per amexsre IIL of the eome ramoraniue
ispucd to ong. _ :

In {he ond I may heroby onclogiwr ry delfemse - .
Bootoront s 39,10.85 which vas submitiod alter -
gompletion of onrulry procuding ond wesd not considored
by the competont authovity et the time of pronocunclng.
nig julporont vhich 4o not faiz according tuv fzot & figure

_rivon in th dofonea stetement, 1be Punisknont axder Hoo
1/5/518 @t. $19:1¢,83 hos only the refcrencs of my 1%

- pouly Ao 17.6.8; “hiok vas givon iu hurry s I oo
2uliy ecmal: Lo T2 uwomy ousponsion in saln delivory
seees vaoks Ut o cukiug in POH Sidinne .

. 1% 1u shorsiowo moquest your honour 1o kindlg L
coinGu B [y ensy veLy aymp:.thotlcally oh burantarilan :
rroand zeeping B viow of Iy 33 yonrs 5potless sorvies

o omd ny ooy zotizomsnt chilch dug #» hoxdly aften 8 months
9,00 dM'1987, /8 F 0on on vorgs of retircuont end this
toavy prilshoent i1l not only effoct ma but the groat
Piasunciel Looo to iy vothorlesp children uho are quite

- {pnocout fov thio heavy financial loso & obeliguds '

Quarizing you in eutieipatOs - o e

!ou"ré £ nfully,
e
: ( Mukh Rum -horma )y .
'@}e/ DSK/USL/CB/LEC

a
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Before the Cemtral Admiristrative Tribuwal Additiomal

Berch at Allahabad.,

REPL'Y .-

ON BEHALF OF THE ?ESPONDWNTS

bl el R it R R el h ad

IN |
E"‘ Registration No.471 of 1986.

Mukh Ram Sharma . . . . . . « . .. . . . Applicant,

versus,

Union of India and others ¢ e o e o e .A.'Respondents,

I, N.U.Khan, aged about 42 years son of Shri F.U.
- :

Khan, presentiy postea as Assistant Personnel Officer

(Stores) undery Deputy Controller of Stores, Horfhern
Railway, Alémﬂégh, Lucknows, most respectfully showth

as unders-

1. That I am presently posted as Assistant

Personhel Officer, {Stores) Northern Railway,Alambagh,

+ Lucknow and has been duly authorised on behalf of

respondents to file the instant reply. I have carefully
perused the relevant records relatingrto the instant
case and is thus fully aCOUalnted w1th the facts of the

case deposed to below,

2. That I have carefully perused the appli-
cetion f;led:by the applicant urnder section 19 of the

Act No.13 of 1985 and the various annexures accompanying

¢

ore®

"1;5%623/ - 1t~end.have understood the contents thereof,
7 < \j : ’
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Ze
d. - That the contents of paragraphs nos.1l

‘and 2 of the application being matter of records needs

no comments,

4, That the contents of paragraph 3 of the
application are not admitted and are denied in the

form they stand. In reply thereof it is stated as under: -

(4) That on 27.4.83 the applicant was working as

Senior Depot Store Keeper,

(B) That on 27.4.1983 the Security O6fficer in surprise
check detected two Trucks loaded with Railway
material without proper entry in Stores Depot,
Alambagb.and.since Sri Mukh Rém Sharma waé
engagged in delivery of scrap material of POH
Bepot Alambagh he tried to tamper with the

attendence Register of 27.4.83 by putting time
etc., on 2,5.,83 in order to manipulate his
attendence of the date of incident to save himself
from the responsibility of entry of t-wo unautho=-
rised trucks and,applicant'being.the iﬁcharge of

_ POH Depot was placed under suspension on 30.4.83

alongwith other concerned staff,

(C) That on 2.5.83 the applicant while being under
suspension in pursuance to order dated 30.4.83
went to the Hstablishment §ectioh before office

hours and after opening the Almirah of the Leave

: JEN ,
3Z9Lpbz/ wve‘ﬁ§°“' Clerk in his absence tampered with the official

records by putting time below his signature of

27.4,83 in the attendence register indicating

\
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that he came later on 27.4.,1983. This incident was
noticed by the Peons Sri Kaushali Ram and Sri Gaya .

Prasad who were present there.

(D) That when the office opened the aforesald.peons

~reported the matter to the 0.8./Establishment.

(B That,shri ALK, Malviya,:who_was on the relevant

date working as Leave Qlerk also submitted his

written report,

(F) That thereafter 0.8./Establishment made a report

of the said incident to the higher authorities,

(G) That theieafter the applicant waS'served a
memorandum for major penalty No.E/S/518 Dated
110.6.83. The said Chorge Sheet: contained all

- documents and materials that are required und-er

the rules.

() That the applicant vide a letter dated 17.6.83
| submitted'his explanation, After considering the
entire matter vide an ordérfdated.25a8.83 enquiry
was orcered by the diciplinary authoirty i.e.-
Dy.Controller of Stores, Northern Railway,Alambagh
Lucknow and-he appointed Sri Gyan Singh, Assistant
Controller of Stores as'the.Enquiry‘Officér and"the.

applicant was accordingly informed of the same.

(}}\ That}there upon the applicant made a request for

¢ the Chaﬁge'of the enquiry officer.which wa.s
conéidered by the disciplinary authority who vide
a letter dated 14.8.84 refused the prayer of the
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épplicant.for the change of enquiry officer. As the
appliCant faiied to asign any reason for the change
of thé'enquiry dfficer, his reQuest was rightly rpef
refused.and.applicant was accordingly informed

of the same, His earlier request fo: change of
enquiry officer was also rejected vide a letter’

dated 29,3.84{

Z -

{J) That thereafter the enquiry proceeded and six
witnesses were examined by the prosecution and full
opportunity was afforded to the applicant and his
defence holper to cross examine, %hem.'All the

prosectution witnesses categorically supported

the prosecution case,

(K) f©hat thereafter on 6.8,85 the applicant requested
for summoning of certain witnesses and documents.
Rrug ,

(L) - That vide a letter dated,§.8.85 the réquest was
propérly considered and replied a-s a result of
wihich the applicant examined.two witnesses as
defence witnesses. In this regard it is pertinent
to poinp oﬁt that'both.the,witnesses whom the
applicant‘wahted to examine as defénce_witnessgs
were permitted to appear ég-such and were examiﬁed

as defence witnesses.

'éng// Qﬁ%VgThat thereafter the applicant submitted his

N »
A SC .
gv‘\cftﬂﬁéa defence note and the enquiry officer after consider-
A\ P‘O ) . .
C&¥99 ing the entire material on record held that Sri

Mukh Ram Sharma has tampered the attendence
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register of April 1983 ( Dated 27.4.1983 ). Photo copy

of the complele Enquiry Report is enclosed herewith

and marked as Annexure * 1,¥

(N)

That the enquiry officer thereafter submitted
his report on 1.11.85 to the disciplinary authority

who after considering t he entire material on the

‘record, as per extant rules imposed a penalty

- of reduction in rank by one stage below permanently

(0)

vide his order dated 2.11.85., Photo copy of the
order of the Diciplinary Authority is enclosed

herewith and makked as Annexure ® 2%

That thereafter vide an order No.B/S/518 dated
11.11.85 the applicant was served with the
punishment order on the same date., The said
punishment order was‘accbmpanied.alongwith the
complete report of the enquiry officer and any
allegations to the contrary are false, fictitious,

baseless and misconceived and are denied.

That in the said punishmént order dated 11.11.85
it was specifically mentioned that under rule 18

of the Rly.servants discipline and:apbeal Ryle

. 1968 and appeal against the said order lies to

Additional Controller of Stores, New Delhi,

That thereafter the épplicant instead of preferring
an appeal as contemplated in the punishment order

on 2.,12.85 preferred a review petition before the
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disciplinary authority whc as per extant rules
vide a-n office order No.Eg E/S dated 16.4.86

considered the case of the review application and

sfter taking into view the entire cirﬁpmstances .
e
a

of the case and material on record greduced the

initial punishment ® to reduction in lower time
scale Rs.550-750 (RS) temporarilly for one year
from the date of original imposition that is
11.11.85. Photo copy of the said order is

enclosed herewith and marked as Annexure * 3.*

That the said order was accordingly conveyed to

‘the applicant as per extent rules,

{8) That thereafter the applicant'Submitted,his appeal
dated 15.5.86 to the Additional Controller of
Stores Baroda House, New Delhi. This appeal was

presented‘before the disciplinary authority for

forwarding it to the appellate authority.

That as the applicant failed to prefer any appeal

(T)
| against the ofiginal punishment order dated
11.11.85 his subseguent appeal dated 15.5.86 vas
as per exﬁant rules rightly and legally withheld
| by the anSweriﬁg respondents., '
5. That in reply to paragraph 4 of the

application needs rno comments.-

Ewﬁ;ﬁ;&yép6. ‘That the contents of paragrsph 5 of the
LB . : .
vikﬁyﬁ 'application are not admitted and denied. In reply

thereof it is submitted that the applicant is put to
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stﬁ?t proof regarding the averments made therein.
7. That paragraphs 6 (i) and 6 (ii) of

the,application are admitted.

3. . That the contents of paragraphs 6 (iiij,
6.(i), 6 (), 6 {.vi),'s (vii), 6 (viii), 6 (ix), 6 (%),
6 (xi), 6 (xii), 6 (xiii), 6 (xiv) and 6 (xv) of the
-;a@plication aré not admitted and are emphatically
deniedAin.the form they stand., In reply thereof the
entire contents of paragraph 4 of fhe instant reply
are reiterated, However it is further submitfed tha£
not only all reasonable opportunities were aforded to
the appiicant but also his objection raised and demands
‘sought were considered and complied with as per extaht
rules and the decisions t&ken_there upon were accordinmgly
conveyed and any allégations to the contrary are. |
baseless and are dénied.'Thé‘appiicant himself instead
of preferring an appeal as contemplated in the initial
punishment order dated 11,11.85 preferred a review
which was B as per exbtant rules decided by the
diéciplinary authority, As such his subsequent appeal-
dated 15.6.386 is not legally maintainable and as per
extent rules has rightly been refused to be forvarded.
The stétement‘of the appliéant before the enquiry
6fficer, various representations sent by the épplicant'

during the course of enquiry, the review application
e "A'\" . - . '

jﬂikgta/:;ﬁqbﬁhd.the appeal are self contradictory vis-a-vis the

o Ol\\\ “‘%b ' . Iy g . Pl

,nﬂdfﬁhwﬁ) pleas raised in the instant petition. Findings of the

. .‘:\\\i “ ‘&Q‘GA . . -

Ls;‘\ ’ . P . PO k3 .
DR 0 enquiry officer and the disciplinary authority are



< ‘based on material of record and there mas been no
violation of any rules in this bemalf. The entire
procedure adopted by the authorities are és pef_

\“§~ . extant rules and there has been no violation of the
principles of natural justice, Frqm the records
'a'prima-faciehcase is established against the
“applicant and/%as rightly been punished for the
charges of misconduct. The entire petition is devoid
of any merits and the grounds put forth by the'

applicant are imaginary and against rules and as such

;; - ~ the instant petition is liable to be rejected.

9. " That in the contents of paragraph no.7
T and 8 of the applicatioﬂ are not admitted and are
emphatibally denied., In ' reply thereof the contents
of paragraphs & 4 and 8 of the inétant'reply are
reiterated. lowever it is further submitted that the
a@plicant hasvutterly failed in making Eut any case
} A - for interference by this lion'ble Court and as such

not entitled for any reliefs claimed and the instamt

petition is liable to be dismissed with costs,

10. "~ That in reply to pragraph 9 of the
applicaiion it is submitted, as the appeal dated
15.5.86 was not legally maintainable as per extent
‘ » rules., It has rightly been‘withheld and the instant
7ﬁﬂf%$///i_5§é§biication is not maintainable, and is liable to be
' | ’Gﬁoi‘v%‘\

. a >
NP AN\

< . i«
. K:;;{:_‘\_\. . }; . \:‘\\\g‘“\‘&i‘ L%

rejected on tnis score alone,



9.
11, | That in reply to paragraph 10 of the
applieation it is submitted that the applicant is put

to strict proof regarding the averments made therein,

lz. | That the contents of paragrsphs 11,12

and 13 of the application being matter of record

needs no comments.

I, N.U.Khan, aged about 42 years son of Shri
F.U.Khan presently posted as Assistant Pefsonnel

Officer ( Stores ), under Depity Controller of Stores,

‘Worthern Railway, alambagh, Lucknow, do hereby verify

that the comtents of paragraphs 1 and 2 are true to my ,

personal kmowledge and believe and those of paragraphs

3y 4y 5, 65 75 8, 9y 1.0'," 11 and 12 are based on

perusal of .relevant records and that I have noﬁ _

supbressed any material facts. No part of this reply

is famlse, ' v‘ZﬁZﬁ%jZ/épr7
‘ - Asstt. Pevsonzl Officer (stics)

~ | N. Kly. Atambegh

Verified this..JQJ%?e;day_of January 1287Luk -w

at .'ngk@é%kﬁkc(JQ._.
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" Subs: DAR cage of Sri MiR.Sharma, Sp.DSK/DSL/CB.LKO. .
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- Sri M.R.Sharma was served -a memorandum for major. penalty -
. N, B/5/518 dated 10,6,88 and- followirig ‘charge was levelled
Zaga19$§<him"7J o e e A e e T

e .

“{;'- . "Spd Mukh Rom Sharma, Sr.DSK/AMV who was under: suspension
: - 1is charged.for misconduct and tempering with official.
s ‘'record 1s 'so. far as he came in Bstabllishment section before
-~ . opening of office 1.0, 0900 hrs on 2:5,83 and opened the -~
" ‘almirdh of Leave clerk with ulteriqg;moﬁive\by,adoatiqga, C
- .. anaathorised means. and tempered with record, He put the !
. . ... time on-2.5.83.below his signatures.of 27,4,83 in the = -

attendance regis*er.-of subordinate staff‘débot‘of'Ap}il-QB"“

- wbich was without time, the fact was noticed by Leave ‘clerk.-

~ subordinate .and checked by ACOS/III' Spl Mahesh Prasad on ;

1.20 Asseasmenk of Evidepeas, - 0 o T Ly
< " I yas nominated "IAguiry Officer" in this case by Dy,C0S/AMV
;5; vide hiS';ettef“No.qE/S/SIB dt., 25.8.83 and 10,8,84. The , .
" . . proper Inquiry was conducted on 27,11,84, 5.8,85, 6.8.85,
- 12.8.85, 16,10.85 and 17.10,85, The following prosecution
" witnesses were examined and propeéy reasonable opportunities
regarding ‘cross ‘examination and defence.were- provided to -
Charged 0fficer - Srl M,%.Shapma,. Sr.DSK/DSL/CBLKO, . -
) (1) Prosecution witnesses. *--:- a0 . L
R - 0o, Hame of witness,. - .« Daslenation. *, - .. -

e :"Sri Khushqli Ram- . Peon/Al"IV/I(KO ":../

. 'Sry Gaya Prasade ¢ 0Ny TedOe o
gri Mynni Lal, .., ;AS/Mstt/AMV/LKO, -

$T‘i 'AoKol“Ia,lViya'.' 1" i \ S'p!.Clerk/nP/AMV/LKO.

-Sri Mahesh Prasad. . Betd,ACOS/III/AMV/LKO. - . -

8ri M,ReSharma. .+ Sp.DSK/ASL/CB/LKO.: -

-~ C g

e

G O WO
‘e o o o o

y a7 (1D Defence witmasses.. . . - o .
. . ‘ S Tho following defence witnessesﬁwgreqalso:exqminedzr‘
. -1, © sriR.K Singh.' ' . .. 7HC/Bstt/AMV/LKO, v
After having, gone through the defence hote of Sri M,M.Sharma
. Sr.DSK/AMV yhich was submitted by him-on 17.6,83. 0 Dy,COS/

' AMV/LKO in which he has” admitted the fact that he put the -~
-time under .his.signatures of 27.4.83, timings were put down -
. on.2.5.83 in the "Attendance Register" for the menth of "

' -'April'83.,This,explanation;goes~to,proveithat,Sri.M,R.Sharma,-‘
Sr.DEK/AMV has admitted that the charge which 1s levelled ‘
arninst him 35 partly proved, Noy the agsessiment’ of evidences

" have been studied in following-paregraphs: o s
- . . . X 4 . . . . a . N,




. lo 21’.-?

of April'sd. . L.

.Depo+ Lucknow.

LT L “f_-‘ SR }CVU

SR T, %et

It has beén confivmed by Sri GgYa Prasad, a peon of” AMV
that,uri MeP, Sharma was found mishandling-the paners ‘on -
2,5,83, Similorly Sri Khushall Ram, Peon hes also confirmed .
that Srl M.ReSharma, Sr, DoK/AMV was presenf in Tstt Section

. at about oqoo hrs on 0.5 8\._,

‘,:SPi Munni Lal, Ao/?/AMV/LKO has confirmed th his sta*emen?

?t he found the unusual. condition of.Almirah in, vwhich the -
endance register for ‘the month of Anril's83 was kept, He .
lsfer on has stated that the: "Atfendance register” for the
month of Apr11'83 was found' in ‘disturbed -condition and he

" . reported this matter to his 0, /Lstf/AMV/LKO who was the
'concerned supervisor.'. LA

bri A K.Malviya, Sp.Clevk has confiﬂmed in his statement

“that Sri M.F.Sharma has put down the time under his signa-
tures. which he made on 27.4,83 1n-Attendance register of
_month Anvil R3.. e has put. +he time after: ?7.4 8, .- "

-~

rphe vital prosecution witness’ was Sr1 Mahesh Prasad Retds
ACOS /ITY /AMV/LKO and he has also- confirmed ‘that ori M,R. -
Sharmg has nut the time under his-signatures.of 27. 4,83,
.The ‘timings weré put .down, by him on 2.5,83 and Sri Mahesh
‘Prasad has also,confirmed that Sri M,R.Sharmg _has tempered:
the "Attendance repisfer" of Class 111 staff Por.the monfh

re u'

- Stafemen*s of Srr 7, K.oinph HC and uri Ram Kishan, Motor
Driver in the csgacity of Defence witnesses are not-of

any use as they have not déppsed any releVant ‘thing which

- .can defend fhe case- of Sri M R.uharma, or DbK/DSL/CB~LKO

'.:On fhe‘basis of. assessment of evidences and relied upon _
~ documents, I found that the prosecution could not provide’

*Attendance register” for the month of Aprl1l'S83 to other f"

- nrosecution’ wifnesoes daring eross. examinqtion but x4t

has been shown to charged officer Sri M R.sharma when he

_submitted his expleanstion: on 17,6,33, Keenin? in viayw these

facts and evidences, it '1s established on record that Sri
Sharma has fempered the attgndance register of ‘class III

"Stnff by.putting down the tlme.ander his signatures:of

27.,4,83. This tempering has been-done by Sri MR, Sharma ”bf.
DSK/D L/CB=LKO on-2, 5¢83 1n hstt Section of Alambagh »tores

,"\ .
5 . - . -

} INDINGQ. e ».;;_fs; :

1

4-.25.'-
Ponsidering the faats, cjroumstances and assesSmenfs of
.evidences, it is.proved that iri M, RiSharma,. SpeDSK/AMV °
: now working as ur.D»k/DbL/CB#LKO has tempered the. "Attendance
register!” for .the month of ‘Anril'e3 by putting down time under
" his signatures of ?7 4,23 and thus his:charge which was
levelled agninst him. is. “tofally proved" N Co .
! L ('G‘rn. 418
" : S R T ; qz Inquiv Of.icer
. bateds~ 1,1L.85, - . A 0 S/ﬂMV/LI

-y B
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LTm ecaze where 1t 1° inteided that thr& fitmse. of tha Reilwny
.nt for reprtemotlion or reshorestion to his originel pos*tion . L,
s monsiderad only arter a spacified Wmcd). /'\%\

*BQRTTRN_F gy (Ferma Ny 9) "

(o da t

grdezs ot im‘vo*i tion of penalty U.nder Rules 6(VI) of Che “tvai'iwa;,'
.Jgrvants (Discipline & Lppeal) HRules=1968, . '

Nos L /5 /‘5 /g . . Place of 1ssuc Dy ees //W?/ﬂ,w
| Dated /] a/-——-llf—- &y ~

Tos | | L
~ TS Pl , S
ek cke (boL C",ﬁ\c\/\,,@u:»e] Wa |
(rEROCH: _____Kews | prve ] o )

1 have carsfully considered your rsmu%elnfvtion deted_ 7 WG - 53
in reply to the Memoramum rehew——f}nrmc—%ﬂee Noe__(=] 5/~5 )&
dated (" & ,_Qj « I do not fjnd your tep: 'esentatjon te be
satisfastory due to the following reasons:_Dl- I s ,c:'\n_ C.Qck

Chede e U\m e S ’QE‘C;J;;@» s w\ IV

oo qlow‘ ~

J

S the di «hold you pullty ot‘ the charps(s) V1z.@}mw~—m (}i&o&w@

OL \ala::»»n: h\_».. Cair\) Lo c\m\ Qutw«wdl\mww,mp w»ﬂwvw J'Q‘:.w(w N skt\w\“«

- o o P

. T O Qaye N

T

T Tov. Unf\ peadinst you and have dacid-d to imnoss unpon you the
wqm'lty of roluction to a .lowur poqt/;;mw&ewwe. You nra,

th. v lore, reducod to the lower nost/ eruiee of DSl /i,

in she seale of R,$S50 ~23 0 (Ho) QWW%W m\r*swﬂ’\) .
th*rpt»{lwmewﬁ%pv riof u;‘ - A da TS_____‘_________:__.
rmonths  from-the-date- of~Lhe~omeMo-—be~rmred"to*the*hWher
iostlevade/sarvice—of . —tm -*ur—scain‘"’f‘mw

vx:h/w-d'—a?ni postroning friur:z incraments. »
7
> 2% Under Rule-18 of the Rnilway Servants (Diocipﬁne % Appeal)

Rulés, 1968 an apreal aprinst these ordars 1lies to I}e{au CM)NDM
: : provided

L O e

(1) the appeal 1s uubmitteu through proper channel within
45 days from the date ‘you reccive the orders; and

v1i) the appeal doés not contain improper or dismspectfuL
' 1angunpe,.

(3) Pluass acknowledge recainrt of this letter. ,«,/\

@,\,,\\ w - ool wvp e \L—v% s gnatum x\f}
"/’-\u{ Qh\wL..\ ’\}\A/) \66 | N“me_c\ mu-«\\/(.,v\«.
o "6\@00\&»0 zsigiad ‘tion of the diqc&wrm & fﬁ%‘;ﬁd

. IO g, ATAAATT ;
,-V‘a"nw./c%-3-'75‘.;_ . | . ~<\\“' a{ml ,5/‘{9/"),/.
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 Morthern Railuay J

No. ACOo/L/Genl/ConP/RS . Dated:. 1,11,85

> Nom Y :

~

Sub - Inquiry Report.

“ho Inquiry Report oons*sting of tivo pages dated 1111.R¢
i1s enclosed herewith'for your kind informetion and necessar/
~  action. . ‘

&

T~

Bnel: Original case consisfing

- of 101 pages.. . _ o
v

e mepod 4 & Onclecrcs .:%
o e z_‘&p /- %,, 5;/.. Iigilet Hr
SRan . Lo, 747/4 S 7@ /Cvé/(v[c::"
)\s /e . ' :
W/C\;/ e &WWM %Q“ =t

el MJ(A?‘ 9m ,X/—ajx,é/"’ "’U(/

&

1~




| N@.z&&gzuw -
7 0ffice Uréer ko B/ C? L , Daua. /6‘ -4-19%

~ As a yesult of review by the Dye CO8/AMV the renality of reduction
to lowsr time scale vide Penality liotice Noe E/3/518 dated 11,11.85
of Shri Mukh Hai dhci‘ldd D3K-II/D3L/CB i3 reduced to reduction

o to Lower time Scale I, 550-7&0(%) temporarily for oma year from
\ 4 the dete of original imposition vize 11.11.85. [

for Dy.Coutioller of “tores,
NoRlye ghlambagh,Lucknows

Copy to the following for 1r£umait;ian.:
}l. The 3420 (w)/bB.

2e The DUOs/CB & ACG&/DaL/uB

3 lC/Bills /uﬂ.

4, Shri lulkh Yam Gherua, D%K-II/DM/CB.

ZEA 2P Yo

r Dy. bontroxle of Stores,
Alainia ghy Luckaow,




BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

ADDIT IONAL BENCH AT ALLAHABAD,
LTI

REJOINDER AFFIDAVIT
" ON BEHALF OF THE APPLICANT,

- IN

REGISTRATION NO, 471 of 1986

Mukh Ram Sherma . wes Applicart,

versus
Union of Indis and others wees - Respondents,

I, Mukh Rem Sharme, aped about 58 years
son of Sri*ﬁ;B.nam, Most respectfully showeth as underse

le That 1 am the<sole,a§plicant anhd 1s fully

acquointed with the facts and circumstances of the

cases I have carofully perused the reply submitted

by Mr, N,U.Khan, preséntly posted as Agsistant
Personnel officer (Stores) under Deputy Controller

of Stores Northern Railway Al@mbagh and have understood
the contents thereof, |

2 . That the contents of paragraphs 1, 2 and

3 of the counter aff1davit need no comments,



N

- |

b8

(2)

3, That parsgraph 4 of the Counter affidavit
15 not admitted and in reply thereof it is stated

as undery

fla) That on £27,4,83 the applicant was
working as senior Depot Store keeper in P.0,H,
while my name was wrongly included in szle delivery
case which was another section and having no
concerned with P,0,H, Seetion,

(h) Contents of pars 4(B) of affidavit
are empheticelly denied in the form they stand, In
reply ther¢of it is submitted that Sri Mahesh P4,
wvas Incharge of Sales & P,0,H, on 27,4,83, The
applicant resumed his dquty in late hours after awaiting
4 drys leave 2s train arrived in late hours, I have
signed in attendence register and could not put the
lete arrival time due to hurry as A,C,0's III met
m8 at the mein gate and instructed to come atonce,
80 I eould not put the time which vas done on
Be4,83 o It 13 further stated that on £7,4.83 a
sale delivery of 5 truck was in progress and these
five truclts were ,uthorised by sale section through
their gate pass as per procedure o A raid was
conducted by A,5,0 / R,P.F and five trucks which were
loaded by sale seetion in P,0, H, y-rd, were checked
and sale staff along with other staff were suspended
on 27, 4.83‘and~aft_er 4 days my nome was also
implicated in sale delivery and I was suspended on
30044834 Shri Gyan Singh A,C,0S I who was bissed



T

“and px‘esudiééa'has 'fabrieataa wrong case aga‘insﬁi
me =nd he asked Mr, Mahesh Pds to issue charge
~ | o sheet and a ¢harge sheet was iasued against _mev
| vide no, E/S/518 dts 10.6483

Tt 1s worthy to ménﬁon here that in
earlier case {Crine case No. 185/&4 u/s 420, 218 1.P4Cy)
findl report hes been submitted by the police on
13,8,86 and was finally aceeptad by Hon'ble Munsit
Magistrate on 2&12,8‘?@. A copy of the finsl veport
> - | has already been ﬁ'ub:;x'it:taa in the office of
e © Tespondent nos 3 on 31,1487

t - | | (c) ‘rhat the avernents made tn para 4¢
| af the ewmer @ttidavat are denieé ahd 1t is
submi‘btad that whole stex'y 1s fabri%ted and
manupulated ¢ It is wrong to say that the ‘ineident
vas hoticed by the peons Srt Khushal Bem ond Sri
v : | Gaya Pds who were present there # Gharges hvened_
‘ | : ‘ agams‘g the appneanﬁ vere not aecep%ed by the

| preseeuum wltness 8/8 Gay& Pa. peon Khushau Ram
y I peon, K.N.Ealvlya & Mr, Hunni I.al.

| (@) As per statement of Khushald it is
clear that My, ‘Khushali Ram. was the first man to
open the ofﬁ.ce on 2,5.87 and he has not given nzme
| of any Dy §,K fn his report dte 2,5,87, but later
on he has given the mme of Rshoed Ahmaq to be
presant at the offieé@ But the applicant was not
nemed in the statement ( page 36) , He h2d also state
- In reply to one No, 3 ra that he lod also not
| Sap fece ma o, L
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(e) In Wplyt o para 4 E' cf Gwntm*
&fnéavit 1t is si:ateﬁ that sr:!. A.K,Malviya wag
:lneharge of relamt steal almzrah who clearly stated

~ in his reply to Qn. Ho. 6 ( Pe 39) that * I have

m such knawlaage and Almzmh was found by me
undisturbed and I had not made any- eomplaint tn’ this
regaraq. It is alsa elaay t‘rm the perusal aﬁ: the
sﬁatement made by A;K.Maliviya that he has not _reported
far tampering of Attendence register in quesei@m
He has submitted the mport only about his: working ,
Heé has also @.lﬂam;?‘ie& in reply to Qne No, 2 by inguiry
officer { Para 40) that " St41l Teame not sey hew
the tempering hasg been dong and what type ar tamparing
was done%, | |

Most of authentte fe&iaﬁ ‘upon documents

- were not seen by Mr. .K.Ealviya himself,

- {f) The most important prosecution
witness Sri §,P.8inha 0, G, Eatabli@hmam who d
dmftea the ease for issuing me eharge sheet, was
net examined and while statement givan by 811 the
preaeautim witmssea vero basea ont ﬁh@ matruetim

af Sr4 84P.Sinha who were not called for.

{g) Thea”avemm made in 46 are corract

inpert o However it 15 vrong to say that safd charge

sheet containe an éﬁmxmnts 2nd matariam that reaned»'
uhder the rules . Ii; 1s further submittaa that they
have not suppliea documents which have been msntionad
in Annexure 4 4 of the memraném (he. para 1:7 of the

petation, ) . - .\



‘S_)/

the eharges 1@1@119& against nee Main prosecution

| adm!ﬁbteda It 13 :rurther said thet no relied upon

’ - M)/

*{n) That in reply to pare 4 H of counter
attm&ﬂt 1% 1o said that the mqsmwtim dated
1746482 w.ﬂs net considerad pr&peﬂy by disciplinary
authoriﬁy a-nd grd Gyﬁn Singh vas appeinted a8
an enduiry officer, wh@ ms biawd & praamieial
to the appu@ant,. o ‘ '

| 1) It i-*ié’fa;&%nitteﬁ‘ that appiiean'e has
aubmitted appméé;t: fon for chenging the biased -
and prejudictal I,0 vide letter datad 50,8,83 5 9,12,83
3-.;2;3-:4.‘84, and 20,784 but the ﬁai.Lway Beard order
g{_b & A) 70 BeGs 6«14(1) Gty 196,74 has been viclated
and totally ignored on the subject . An extract oopy

of tho sa1d order s hereby enclosed and marked as

~ J) Pare 47 of counter aff)idavie are
‘emphaezeanyfaenma"as mach 88 relied upon documents
ware. nd& producéed during ‘encuiry proceedings for

winesses 8r1 SePe 8inhe wos not examined and no ‘
D& ‘A_Pmeeea;mgr( ‘Ruling) was adopted in my case
as much ag thay tave not complied the provision of
Role (9(6) R{D& A ) Rule 3968) , 2 tme copy of
sa4d rule is annaxed herawj,th a8 Agnexure

k) That cantents ef pera 4 K are partly

documents wem pw@uaa&. |



. That: in mply t@ the a@ntenta af
para 4 ¥ 1t 1s stated that in fact the defence note
ves submitted on 31.10,85 but the @@pusite‘pagties
héve not considered my defence ncte, én&'I'have
been penslised only cn %h@ basis of ny earlier
representation dated 1?,,6.&% It is apparently elear
on the perusal af1thapenalty~ﬁraex-ggawa 55) ﬁhaﬁ
I have been penallsed wiﬁh@ut inquirys Itis also

~evident from the perusal of the enduiry veport (
Annexure .1 to this 202dsvit ) that the mame of

spplicant Mukh Rem Sharme is mentfoned ot S1, Mo, 6
of the prosicutlon witnesses, whereas as per Annexize

3 of memorandum dated 10,6483 , 6 prosecution witnasses
were mentiened incloding S,P.Sinha whose name hes

been left in his Apnexure 1 of the Counter affidavit,
it appears thet 1,0 has not seen this fact properly
due to blased and prejudicial att ltude,

- M) In raply to the esntents of para 4 N
it is submi&ted that the order shown as Annexmre -]
of the counter affidevit @iffers with the punishment
order given to the applieant;>VIaa dated 11‘21w85
as thegg is no order for postponement of fatufsz
increments in the Annexure 2 of the Counter affidavit
and it is c¢lear on the perusal of %hs Apnexure 2 of
eounter ai’fidavit ‘bhat diseiplﬂmry aatharity is mt
sure about the tampering of attendance register,
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Hence his order is not speaking order,

R) In reply to the contents of para 4,0
it 1s stated thot no enquiry report was annexed
with punishment order dated 131.11.85. It is stated
that averments made to the contrery are fnlse baseless

misconelsved,

0) That para 4 P of the eounter affidavit

needs no comment,

P) That the contents of para 4% of the
counter affidavit are not admitted as much as the
applicant wanted soms clearification regarding
punishment as a mejor punishmént which was not
possible without considering enquiry proceedings
(provided in D,A, Rules for S,F.5) to enebie me to
mke a proper appeal to Addl, COS New Delhi but Dy,
C0's Alambegh who was edament to psmalise me, has
passed the fresh order again 4n my case for
reduction to one year which was very much surprising
that after near about 25 days how he has changed
the punishment order, It is wrong to say that the

applicant prepared a review petition before diseiplinary

authority but he submitted an applic-tion on
241285 for revising & passing the fresh order vide
order no, E/97 dt, 16.4.86 ( at page no, 68 ) of the
petition) they reduced the punishment for a term



¢

of one year, Théreafber I preferred an a‘ppgal
to Addle G,G"s New Deini on 1545:86s

- o , | Q) That paz*a 4 R& §are aami‘t:mﬁm

3) That para 471 af cwmer affiﬁavi‘
are ﬁota;lly aanied and fi.t is smteé th&t apneal
wes prepared with m.lmiﬁmzi@n and against the -
finel or&é‘x' dated 16)@4;36:; It is ¢lear that
) ‘ | my appeal wes nat forwarded to thama]_, -;:}*Q;s Yaw
!  Delhi and ves wrongly witheld by D¥, C,0,'s Alambagh
which s against the provision of the ecnstitution
> ~ of Indias B

4, Thet in reply to pera 5, 6 of counter
affidavit 1% is. stated ishat sverments mede in
pars 4, 5 of the application 15 reiterated.

'3 - r)l .
X N
5 That para 7 of ecmntar affidavit ;:eaé

- no cmment,

6 ~ That in reply %o parz 8 of the counter
8 | affidavit the :avérﬁénééfmade in earlier paras of
i rejoinder affidavit are reiteratod. 1% is |
fuz-ther statea that x haw ‘reduegted vide letﬁ-er ”
@ Ve
— _ s ch@. (a) é%‘!?t’@néenm

Oé\y m@i&ter Im: t
,, e month of Apm 39@3 [ ”
i
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rapart aubmitte& by eBQuiry eftiear to diseiplinary
authority () file no, &/8/518, But 45t411 ftem
ne, a'and e was nat given!su us . I& is statad here
thet anyfamammeats,maae in para Bvxht the gauntgr

affidavit to the éém@g@ry &re bageless end hence.
emphatically dented.

T ' That'in»repiy“ﬁo para 9 of the counter

affidavit the averments made in para 3 and 6 are
reiterated, It f&s 2lso subnitted that the itotal
prosecution Btgry is £abrieated and manmpnlatea and
this Hon'ble court will pass such or&er as y2y be

deemed in the circumstances of the case and 1t is

?ur%har stated that the petition is 1iable to be allowed,

84 That in reply to para 10 ef th@ eaantﬁx |
affidevit it 45 said that the appeal prefezea |
¢gaimst the finsl @réer was legally ma&mtahle as per
the rules o 1t is also aubmitﬁed that the appeal
was wi%hham arbit:mry mannar ang ws agmsﬁ m@

provisions Wf”%n@ 1&%
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report submitted by enquiry officer to diseiplinary
antharzty (c) Mle no, E‘/S/ﬁz&. Bms stﬂl ftem
nos a'and e was mm: givent o us 4 It 1s statad here
thet any averments made in para 8 Yot the counter
affidavit to the eontrﬂw are baseless and henee.
emphatically denied, |

T That in reply to pare 9 of the counter

affidavit the averments made in pors 3 and 6 are
reiterateds It is also submitted that the vtotal
prosecution story ' s fabricated Vaﬁa méwﬁu‘lafﬁed and
this Hon'ble court will pess such or@er as my be

"éeemed in the eireumsisa,n@as of the case and it is
‘ furthar stated thﬁ‘k the petition s 1iable to be slloved,

84 Thet in reply to para 1@ az the ecounter
affidevit it is said ‘!shat the appea1 pmfamﬁ
against the final order s legalzy main%ame 88 per
ithd males o T4 15 alsa?u%mtfse& that the appeal
was w%hham arbit:mry marmea: and was against the

provis ions ef: the Iaw. e,

9. Thet the averments made in pars 31 and 12
néed no comment.

e -«-l
P
' T

_ Zg,-,‘;l 5\,4

Iy Mukhren Shorme, aged about 68 years |
s/o 31'.1 £ CBeBonm ‘do hereby verify thet the contents
‘of paragraphs 1 %o P are true to my personal
Imowledge nd believe and thet I heve not suppressed

g g .
‘i‘-.“‘*“_’“f l ‘{ R A
ERE R S oy Y
o o / 5*' o \K \ ;}
-~ A : . [



any naterial facts W this affidsvit,

No part of this reply is false ,

4 Verified tnls  doy of
Januarys 1987 at Allahabad, '

- 8dy Mukh Ram Sharma,



BEFCRE THE CENIRAL ADMINISTRATIVE TRIBUNAL
ADDITIONAL BENGH AT ALLAHABAD,

§>\ - : sEbges

g ANNEXURE NOs RAT

RLJOINDER AFFIDAVIT =
”f 4 | ON BEHALP OF APPLICANT,
iN
 REGISTRATION NO. 471 of 1986
' Mukh Ram Shapma seeee v‘rQ{i seeéa Applicax}nt
.Vérsua
Union of India and others esvses Respondents

PSR W Ay g

> & Appeal Ruies 9

Rules 9= {1} Tnguisry under the discipline & Appeal Rules
appointment of enguiry authority

e - The Boards orders conbained in their letter No. F(M)'m.
" | CRG6=14{1) at. 19,6.,74 on the subject iunter alie,

~ provide that only these enquiry officers who are free
from bias should be appointed by the disciplinary
authority to condiet departmental enquirics,. It has
further been provided, there in *hat whereever an
application is moved by a Rly, servant, & gainst vhem
di sciplinary proceedincs are initiated against the
enquiry officer on grounds of bias, the proceeding
should be stayed end the application reffered to the

%i ' ' apgroxmpriata authority for considering the matter

and paseing appropriate order thereonm, In this
conpection the ectaff bias raised the following
point at a moeting of National Council 4 set up
under the scheme of joint consultation machinery held
in Novembéf 1973. .

)

( Prue copy )



BEPORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
ADDITIONAL BENCH AT ALLAHABAD
LI
AWNEXURE NO. RA-XII
m
REJOINDER ATFIDAVIT
0N BEHALF OF APPLICANT

S v
REGISTRATION NO. 471 OF 1986
tukh Ram Sharma eesvsesesneiare Applicant
Versus

Union of lndia_énﬂ others se.eees Bespondent

fesEacindne

Suaply witﬂ a ¢ogy of the report of eﬁqpiny

Rules 9*31(2) Page 63.

2, It is clapified that in view of the statory provision
» gontained in Rule 12 of the Railway servants
(Discipline & appezl ) Rules 1968, thot order made
disciplinary authority shail be ccmmunicated to the
Railwy ﬂ@rvant who shall also be supplied with a
copy ¢f the report of the enguiry if any held by

 the diseiplinery authordity and a copy of its
finding on each Apticle of charge, it is
ohlimatory to supply the delinguent Railvway

servant with 2 ¢épy of the inquirv report,
whenever a departmental inqairy has been held
alongwith the finding and the order of the disci~
plinary z2uthority, of the nature & punishment

;iwpo%aﬂ mincr or Majox.

" (Raiiway Board letter No,E/D&ALTY agsﬁgo'dt. 27771

(Trua ﬁdpy.)





